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Surr BHUPESH GUPTA: I agree
that we should wait. Then again, I
understangd that this order that was
served to the newspapers under the
Punjab Security Act has been with-
drawn, and I hope that such worders
will not be passed to gag the press
altogether. Therefore, let Govern-
ment from time to time keep us in-
formed of the developments and it is
open to Government to say whatever
it likes to tell us. We are here fo ask
clarifications; we should not be left
entirely to the press to find out the
position and understand the situation.

Surt AKBAR ALI KHAN (Andhra
Pradesh): We are all anxious that
the situation should improve and let
us wait.

MOTION RE THE NINTH ANNUAL

REPORT OF THE COMMISSIONER

FOR SCHEDULED CASTES AND
SCHEDULED TRIBES

Tee DEPUTY MINISTER or HOME
AFFAIRS ( SHRIMATI VIOLET
Arva): Mr. Deputy Chairman, I beg
to move:

“That the Ninth Annual Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes for
the year 1959-60, laid on the Table
of the Rajya Sabha on the 24th
April 1961, be taken into consider-
ation.”

Sir, this is a specific Report that has
been coming before this august House
and the other House for the last eight
years. It used to be said in the past
that there was a tremendous amount
of delay in the discussion bf the Re-
port. Nevertheless, we have improved
now and brought it before the House.
I cannot yet satisfy hon. Members that
there has really been no delay in dis-

cussing the Report. However,
we  shall improve  with ex-
perience and try to bring it

up-to-date in future. This, Sir. is the
Ninth Annual Report. The interest
that the hon. Members evince in this
subject of Scheduled Castes and Sche-
duleq Tribes is manifest in the Ques-
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tion Hour,.and it shows how everyone
is  keen to build up a composit.-
society. But in building up the com -
posite society there are the hurdles
that we have to cross. They may be
monetary in some respects, but main-
ly they are humap factors that stand
in our way, in achieving the maximum
results in the field of social welfare
for these people.

Now, this discussion on the Annual
Report, of course, ig the time when we
assess what we have been able to do
and when we also talk about our own
limitations. There is no reiuctance in
admitting that we have not succeeded
in doing ag much as we should have
done from the Governmental angla.
Nevertheless we invite the co-opera-
tion of every section of this House, °
especially of those Members who are
always taking a keen interest in the
subject. It was on the hon. the
Speaker’s suggestion last year that we
called for informal committees to be
formed of those who were interested
in this particular subject of social wel-
fare for the Scheduled Castes and the
Scheduled Tribes, and they were form-
ed this year, and there, whatever sug-
gestions the hon. Members were able
to give us during the sessions of these
two committees, we have examined
them, and have already passed on a
major portion of the suggestions given
to us, to the various States, because
ultimately, the implementation of
whatever schemes we evolve from here
has fp be carried out in the various
States and the Union Territories by
the administrations concerned. A
very good and practical suggestion
made by the hon. the Speaker wag that
the debate in Parliament should be
more concentrated on relevant point:
and specially focussed on those topics
that we could take a vital interest in
from the Centre. I think this practice
has been good and I felt in the other
august, House that the discussion was
less rambling this year than it had
been in the past years.

Now, Sir, of course the Report comes
every year, and there ig a section of
the House at least in the other House
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which felt and asked: “What is the
use of this Report? Every year the
same things come, every year the same
things are talkeq about, and the same
things are not done”. But I may agamn
repeat what I said there, that the
implementation of the programme is
all in the hands of the States, and if
only the hon, Members of Parliament
would carry it to their—what shall 1
say?—parallcl numbers in the States,
it would serve us very much betler,
because rach State has an  Assembly,
and this could be very usefully dis-
cussed, especially the relevant portion
of the Report which concerns any
particular State. It is also said that
the States take no interest in  the
matter. There I may join with

you
but to a little extent, not to the full
extent, because the States have also

theiy hands full, and they are unable
to implement, for many genuine re-
asons, the programmes in full; they are
unable to carry on with the work in
full. However, the suggestions that
will come from you all will be wel-
come, and we shall see in what man-
ner we could make the different States
to take greater interest. One way is
this. If the relevant portion of the
Report is discussed at every State leve!l
I think the picture woulg look better
and clearer, not only for us but also
for the Commissioner for Scheduled
Castes and Scheduled Tribes. After
all, he is going round the country.
Pandit Kunzru said just now—during
the Question Hour—that he has re-
commended a commission. T still
want to know where it is. Neverthe-
Jess, even if it is recommended, it is
not possible. And what will the com-
mission do? The commission cannot
achieve complete eradication of un-
touchability. Of course, untouchabi-
lity stands abolished by law from 1855,
but yet we have not been able to
achieve anything much, because not
even many hon, Members can fully-—
sort of-—help in the eradication of un-

touchability. It is a human factor of
centuries and still the Scheduled
Castes continue to suffer. There are

still the orthodox elements that attach
the stigma to them, and so much pro-
paganda has to be done among them to
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make the caste Hindus—the orthodox
among them—alive to the sin they
commit by practising untouchability
against the Scheduled Castes, and if
we only work among the Scheduled
Castes, the goal will never be reached.
Therefore, it is a two-way business for
us at this level to seg that we are able
to propagate whatever our desires are
and whatever the Father of the Nation
has put before us, taking it as a ser-
ious task. In this age especially, when
the world is moving so fast in all
directions, T do not think this stigma
should last in India. A  composite
society ijs the challenge before us to-
day and, therefore, we should take the
discussion that will proceed ‘*oday
from that angle with a very impartial
and dispassionate approach. Of course,
their grievances, they are in plenty.
It is true that those people who suffer
have become more and more vocal with
the aid that has been given to them
from year to year. It is not that they
should not be voeal, but then they
should also be more active and help
us to build up a composite society,
as I have said.

93e

Now, besides the Report of the
Commissioner for Scheduled Casles
and Scheduled Tribes, which reports
on their progress, the provision in the
Plans for the welfare of this particular
section of our public is also a special
measure of welfare. More than two-
thirds of the whole Plan covers the
welfare of every section in the coun-
try. Therefore, one must not forget,
when discussing this Report, that the
Five Year Plap is for the general up-~
lift of the whole of India and for all
those who suffer from social and ec-
onomic disabilities, and also for the
Scheduled Castes and Scheduled
Tribes who suffer from a special kind
of stigma ipn their daily life and 1n
their avocations. Therefore, Sir, the
Central Government has provided
assistance and goes on providing assisi-
ance from year to year, but we al the
Centre cannot provide all the assist-
ance thut the Scheduled Castes and
GScheduled Tribes and other Backward
Classes among our people need. 1{ is
the sum total of it that has to be seen
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in the general Five Year Plan pro-
gramme, and therefore, what we cun
do from the Central level is that we
can guide them and we cap advise
them. We can also help them to pian
schemes, and with the States’ co-
operation we can go ahead. In the
field of co-operation by States many
things are being done. There is the
Central Advisory Board both for
Scheduled Castes’ welfare and for
Scheduled Tribes, welfare,  Besides,
the Chief Ministers’ conference ccmes
up every few months. Besides that,
there are the Ministers of the Welfare
Departments in the different States
who alsg come here and meet the offi-
cers and the Home Minister here. At
this level such things take place. Even
so the criticism is there ang we should
not ignore the criticism that is made,
namely, that whatever provision is
made is inadequate and that, thcre-
fore, it should be increased. In the
matter of increasing the allocation
made in the Third Five Year Plan
discussion is going on with the Plan-
ning Commission. Nevertheless the
Central sector has become smal] in the
Third Plan, and that is because we
have relegated the actual implemen-
tation to the various States. Now, if
we talk of the Scheduled Castes, I
think the Scheduled Castes have real-
ly done well. Of course, the practice
of untouchability is not completely
eradicated. We all admit that. Never-
theless we have roused attention and
focussed it on the main and important
aspect, namely, on the eradication of
untouchability. But then it depends
on each one of us, how far we are
able to practise what we profess, in
our daily life.

The main thing in Scheduled Castes
which draws our attention is the lot of
the scavengers, and the Delhi Admin-
istration has already taken the step
of providing them with  wheel-bar-
rows. The Malkan: Report tosk a
long time to come. Nevertheless it
has very many salient features, and in
those salient featyres which are prac-
tical anqd whieh can be implemented,
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we have gone ahead. Once apain 1
would tell the hon. Members that this
also falls within the State sector, and
within the State sector it falis within
the District Boards and the Local
Boards. Therefore, it is only with the
vigilance at that level and the vigilance
of real constructive workers we could
achieve any suecess in this scheme of
lifting up these scavenging class. At-
tention op the scavenging class has
been focussed, I think not tov early,
and something has to be done for them.
Sufficient money is allocated not only
for their welfare but also to change
the methods that they follow in iheir
occupation, but there is not sufficient
awakening or—shall 1 say?—co-nper-
ation on the part of the Local Boards
and the municipalities to undertake
the scheme with courage so that we
could achieve some kind of changed
outlook not only among the scavenging
class but alsp among other classes.

Now, Sir, grants-in-aid in the past
plang were given for publicity, pro-
paganda and removal of untouchability.
The Scheduled Tribes in the past plans
were given assistance for activities
including their education, economic
uplift, health housing, etc. In the
First Plan, of course, the provision
was only Rs. 39 crores—Rs. 20 crores
in the State sector and Rs. 19 crores in
the Central sector. In the Second
Plan it went up to Rs. 59 crores in
the State sector and Rs. 32 crores in
the Central sector. In the Third Plan
it has gone up further. Of conrse,
those who are working in this field
do not see any sense of satisfaction
because they expected very much
more, However, I think whatever we
have got from the Planning Commis-
sion and whatever has been allotted in
the Third Plan, if we begin the v-ork
in right earnest, I am not at all
doubtful that the money will not be
forthcoming. It is the work first. Here
is our new hon. Member, Shr; V. T.
Krishnamachari, who was on the
Planning Commission. He knows what
we need in the field of welfare ¢ the
Scheduled Castes and  Scheduled
Tribes. If the work goes ahead, T am
quite sure the Planning Commission
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has enough imagination te go with us
if we can show them the work.

In the Third Plan we hav: got
Rs, 78'90 crores for the State secior
- and Rs. 27 crores for the Central sec-
tor. That makes a total of Rs. 105-80
crores in the Third Plan. But there
is difference between the financial al-
location and the physical programmes
that have been drawn up for the Third
Plan. In the financial allocation it
will be Rs. 27 crores for the Central
sector but the physical programme
would go up te Rs. 35 crores. There-
fore, the total would come to Rs. 123
crores from Rs, 105 crores in the
Third Plan. 'The point would be whe-
ther the physical programme would go
beyond the financial targets. If it goes
beyond the target, this money will
be welcome and will be used very
well If it does not, then of course,

we have to pause ang assess our own
shortcomings.

In the Second Plan, Sir, there wuas
no principle laid down as to  which
schemes should be included in the
Central sector and which in the State
sector. In the Third Plan it had been
decided that in the Central sector it
will be appropriate to include only
specific schemes in which 1t is neces-
sary to ensure a uniform pace of de-
velopment all over the counlry.
Therefore, we have begun with Es. 27
crores that have been agreed upon for
the Cemtral sector.

Then, Sir, the physical programme,
of course, of the Scheduled Cas'es,
would be Rs. 21 crores and Rs. 75.60
and Rs. 8:25 crores would be the phy-
sical programme in the sector of the
Scheduled Tribes respectively. The
financial allocation would work out as
Rs. 16:15 crores and Rs. 7 crores rcs-
pectively for the Scheduled Castes and
Scheduleg Tribes. The National De-
velapment Council in their last meet-
ing had approved of the total pro-
vision. The break-up I have given
you just now. It will stand at Rs. 78-50
crores.

Then, of course, as I have already
said, there was a conference between
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the late Home Minister and the Flan-
ning Commission. That discussion 18
continuing between the present Home
Munuster and the Planning Comurmis-
sion. The decision has yet to come, but
I am quite sure thai ‘he Planning
Commission, if our claim is just and
if we feel thal we cap implemcnt &ll
this, would increase the allncation in
the Third Plan.

Now, coming to the Tribal Develop-
ment Block which is so very neces-
sary in the tribal areas, in the old
parlance the tribal blocks were known
as the Special Multi-purpose Tribal
Blocks. Now they are known as Tribel
Development Blocks. In the Second
Plan we had only 43 Tribal De-
velopment Blocks epened. Even
on that there was a lot of criticism
that we faced, namely, that the Blocks
were not working. We accepted that
criticism. It was constructive. If the
Blocks did not work, it meant that
Rs, 27 lakhs or Rs. 29 lakhs—I cannot
remember the exact figure—were not
utilised. Therefore, we appointed the
Elwin Committee to study theis work-
ing, The Elwin Committee gave their
report. We have grown wiser on that
ang we have made whatever suitable
changes we were able to make, and we
have accepted the recommendations
and suggestions that came in the Flwin
Committee Report. Now the decision
is that a Tribal Development Block
should be in an area with two-thirds
or more of tribal population and an
area of about 200 sq. miles or roughly
more than 25,000 as the total popul-
ation. But apart from all this figure,
blocks will have to be constituted ir-
respective of their location ip or out-
side any scheduled area whete “‘hey
cap be demarcated and it will have to
be done very rationally, because rat-
ional and permanent administrative
units will be necessary for the better

working of the Tribal Development
Blocks.

Therefore, Sir, there is a very amki-
tious scheme in the Third Five Year
Plan for the development of Tribal
Development Blocks The 4gure is
put roughly at 300 blocks during the
five-year period of the Third Five
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Yeur Plan. I do not know whetlher
the hon. Members would like me to
give the figure State-wise. I am pre-

pared to give that State-wise. They

are as follows:—
Andhra Pradesh. ) 15
Assam. 37
Bihar. 48
Kerala. 1
Madhya Pradesh. .56
Maharashtra. 16
Orissa. - ) 57
Punjab. 2
Rajasthan. 11
Himachal Pradesh. 2
Manipur. A 7
Tripura. 3
Gujarat. 39
TorAL 294

Six more blocks remain to oe allotted.
But it is not the number of blocks,
but it is the manner in which they
come about ip an administrative unit
and the manner in which they de-
velop and are implemented that would
give the greatest benefit to the tribal
people. Therefore, in the Third Plan
phasing has been done about the Tri-
bal Development Blocks. It would
be 10 per cent. in the first year, 10
per cent, in the second year, 25  per
cent. in the third year and 35 per cent.
in the fourth and the fifth year. Be-
ginning with 1961-62, 30 blocks are to
be opened. Let us hope that we suc-
ceed in opening 30 blocks in 1961-62.

Sir, that is as far as tribal welfare
goes. Between the Scheduled Castes
and the Scheduled Tribes, the Sche-
duled Tribeg have to make up greater
leeway. The Scheduled Caste popu-
lation is generally merged with the
rest of the population. It may be
that at places they are in islolated
areas but, by and large, they are iner-
ged with the general population. and
ag such the appointment of a commis-
sion would be difficult because the
Scheduled Castes themselves arc mere
awakened than the Scheduled Tribes
in India today. We give 3 per cent.
of asgistance to the States snd eat.
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per cent. to the Union Territories. Let
us hope that we all awaken oursclves
to this. It is difficult though it looks
so small. When we discuss the other
mighty business in the House, scaven-
ging fades away into insignificance,
for the simple reason that no one will
think of scanvengers when we have
to discuss foreign policy, the Five Year
Plans, the agrariap reforms and so
many other things, but it iz .0 the
measure in which we can redeem the
scavenger in our present sOciety can
we build up a composite society in
India. Sir, not only the Mulkani
Committee, but also the Estimates
Committee have taken a very strong
view of the lot of scavengers and they
have asked that the thing should be
looked into and a Central co-ordinating
committee should be appointed. That
committee has already been appointed
with the Special  Secretary of the
Home Ministry along with represen-
tatives from different Ministries. The
work has begun. We shall have to
begin even at our level, that is, the
Central Secretariat level, for the amel-
ioration of the scavenging class.

Sir, a number of important things
will be said about the question of re-
servation in services. Despite the per-
rentage of reservation in services, re-
cruitment remains very low. Fven
though the figure of recruilment has
gone up slightly, it has not gone up to
the satisfaction of us all. 'Cherefore,
we are finding new methods by which
we can bring recruitment to the reser-
vation percentage, to its full comple-
ment where recruitment is concerned.
For this reasoy we have in Allahabad
a coaching class. Even therc the
number of students enrolled is not
the number of students that actually
come in for training. Maybe  that
individual difficulties have been com-
ing in their way. Coming as they do
from socio-economically backward
people, it is difficult even for a boy
to fing hig way to the coaching class
for nine, ten or twelve months to take
special coaching for competitive ex-
aminations. Nevertheless, things are
improving. We are making every
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effort to persuade some universities 1n
the South to take up this sciem= be-
cause the South must also have such
a scheme. At the same time persuas-
ion should be carried on to see that
recruits come up to the full quota for
lhe special coaching. If out of 37 stu-
dents only 15 attend, it does not serve
the purpose when the competitive
examinations are held. However,
there are grievances of various sorts
and we keep our minds open because
I do not thirk ot this stage anyone
would like to keep out or push out the
Scheduled Castes and  Scheduled
Tribes. I think it was in the past
that we suffered from that conser-
vative outlook. It is going away and
we look to the future with optimism
so that not only this full quota of 124
per cent. should come in but even
more should come in if they are fit
enough to carry their prizes in com-
petitive examinations.

Surr P. N. RAJABHOJ  (Mahara-
shtra): What about the Supreme Court
decision?

SurimaTi VIOLET ALVA: Mr.
Rajabhoj will have an opportunity to
speak and if he refers to any point, I
shall give the reply at the end but let
him allow me to finish. I want to be
very brief so that Mr. Rajabhoj may
have the maximum possible time to
speak. He is the spokesman of the
Scheduled Castes.

Surr B. D, KHOBARAGADE
(Maharashtra): He is a Member from
the Government’s Party. More time
should be available to opposition Mem-
bers. <

SurimaTi VIOLET ALVA: We
shall also see that others get their
time. T shall be brief but I do not
want to say very much just now be-
cause I want to listen to the various
hon. Members. Regarding reservation
in the services, 123 per cent. of vacan-
cies in the services which are to go by

competitive recruitment and 162/3
percent. of vacancies where
recruitment is made otherwise

than by open competition have beep
reserved out of which 5 per cent. is
reserveq for the Scheduled Tribes.
Where the recruitment is made on a

[ 21 AUG. 1961 ]

for Scheduled Castes 938
and Scheduled Tribes

regional basis, the percentage of reser-
vation for Scheduled Tribes is to be in
proportion to their population in the
region but 5 per cent. is reserveq as a
minimum. We have sent our instrue-
tions and suggestions to the various
States from time to time to sece that
this is implemented,

In the field of relaxation in age for
recruitment and other factors, we have
also taken special notice of them. As
far as age goes, the age-limit has been
relaxed by 5 years for Scheduled
Caste and Scheduled Tribe Candidates,
As far as fees go, we have prescribed
only one-fourth fees for admission to
competitive examinations or selection.
Regarding standard of suitability it is
lowered in the case of  Scheduled
castes and Scheduled Tribes hut even
SO0 our experience is that not enough
candidates are forthcoming. There-
fore, once again we go back to the
point that everything possible has to
be done to bring them up intelleciual-
ly and academically to a level where
they will not need any protection and
that work has to go on and let us hope,
with our combined efforts, we shall
succeed in bringing them up to the
academic level from where they really

begin to take off to the competitive
services in India,
Shri Rajabhoj mentioneq about

the Supreme Court judgment. It is
being examined. Of course, whatever,
comes from the Supreme Court has
to be very carefully examined not only
at our level but also at other levels.
Therefore, we are giving it the proper
attention and we are doing it also
with the sympathy it deserves. There-
fore, he need have no fear in his
mind that we had completely ignored
the judgment that has come from the
Supreme Court but at the same time,
apart from the judgment, there is
enough sympathy shown in the case
of promotion. Nevertheless—this is
my own personal view—in the case
of promotions, once a boy or girl gets
into competitive services, he or
she should after that, not demand—I
think it is right and proper that he or
she should not demand—more safe-
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guards t0 go on rising in ihe services
because from there on he must show
his or her own efficiency and integ-
rity and rise on his or her own merits
Though we are sympathetic, this view
should be understood by the new re-
cruits and by the spokesmen of the
community which has suffered in the
past centuries.

Regarding post-matric  scholarship
and the means test and the imerit test,
the merit test is a controversial thing
but the means test may come because
the figures are rising of the studenis
8o fast that it is becoming difficult.
There may come a time when we may
not be able to give scholarship as we
have done so far. 1 will give the
figures of post-matric scholarships.
In 1959-60 the number of Scheduled
Castes receiving post-matric scholar-
ship was 38,657 and the number of
Scheduled Tribes was 6,112 but it is
rising steadily every year and, there-
fore, the means test if introduced—
also I want to make it very clear—
will not harm in the manner in which
it has been said or spoken in the other
House and has been represented to us
because the means test will only be on
the income of the guardian or parent
and as such, on the income of the guar-
dian or parent there will be very few
who will be eliminated from getting
the scholarships that they have been
getting so far. So, I think there
should be no fear on that point.

Now, we come to the “Other Back-
ward Classes” who are not directly
dealt with here but nevertheless it has
to be mentioned becausz they are
Backward Classes. We have given
the discretion to the States that they,
in their discretion, may give the bene-
fits to other Backward Classes, whe-
ther it be in the field of cducation or
provision of houses or land or in other
fields of uplift work as they feel. They
are the best judges. We have left it
to the States. The Government of
India have made it plain to the States
that they woulq like the criteria to
be economic and not any other. I
think it is the economic criteria ulti-
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mately that will decide the issue of
the progress or welfare of the Sche-
duled Castes and Scheduled Tribes.
Prosperity is the best leveller and.
therefore it depends on the socio-ec-
onomic condition and the extent or
how far it improves and benefits the
people it is to that measure that they
will line up with the rest of the society
in our country.

We now come to voluntary crganis-
ations. The voluntary organisations,
quite a number of them are on our
Centra] list and unless they are of an
all-India nature, they do not receive:
grants from the all-India level. name-
ly, from the Home Ministry. There-
fore, the all-India voluntary organis-
ations, those who have bez2n able to do
good work and who carry on the good
work from time to time need have no
kind of doubt that their grants will be
stopped. Nevertheless, some condi-
tions have to be laid down because
one has to assess the worth of volun-
tary organisations as well. It is a
different field. The Governmental
work of course goes on at the Gov-
ernment level but voluntary work
goes on a missionary level. Therefore,
in the voluntary organisations, it is
not the mercenaries that we need to-
day but the missionaries. Can you
produce the missionaries without the
mercenary aspect for the work? It
is only to that extent that we can
move forward, Both at the Govern-
mental level and in the voluntary or-
ganisations, it will be the type of work
that will be done with a missionary
zeal that will show us the result
and take us to the objective that we
have had since Independence hefore
us. I think the voluntary organisations
are in a position to do better work
hecause from my own experience and
from the experience of others includ-
ing that of the Commissioner for the
Scheduled Castes and Scueduled Tri-
bes, who is an officer today but who
has been in the freedom movement of
the country, we feel that it is the spirit
with which the work is done that is
important and very often one man is
able to serve in the place of 10 be-
cause he has the zeal and spirit of
renunciation and sacrifice and it is
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that that is necessary more so in the
voluntary organisations to reach the
target before us.

I now come to the Tribal Commis~
sion that was appointed under  Shri
U. N. Dhebar. The report is Tready
and it 1s being examined and 1t will be
before this House and the other House
very soon. The report goes into the
question of the tribals’ welfare and it
will be a valuable document. We
shall wait until that report comes.
Nevertheless, with our first-hand ex-
perience of the tribal areas and with
the experience of hon. Members in
the tribal regions and with the diffi-
culties that the tribals are going
through, it would be relevant to see
where we have faltered, where the
States have faltered. More than griev-
ances, alternative and constructive
suggestions as to how to implement
schemes will be welcome to the Home
Ministry and the Central Government.
Criticism can be constructive or des-
tructive. Criticism can be such that
we can be indifferent to it, but when
we get alternative, constructive sug-
gestions, how to implement schemes
and how we shall be able to iinple-
ment the various plans, that will be
very valuable and we shall welcome
such constructive criticismg and  the
valuable advice of hon. Members. At
the end I shall answer all the points
raised during the course of the discus-
sion. Thank you, Sir.

The question was proposed.

Mgr. DEPUTY CHAIRMAN: I have
before me the names of eighteen hon.
Members who want to speak and we
have to close this debate today. I
will be calling upon the hon. Minis-

ter to reply at 4-30 pm. Hon.
Members will each take fifteen
minutes and not more.

Kakasanes KALELKAR (Nomi-

nated): I must congratulate the Com-
missioner for Scheduled Castes and
Scheduled Tribes on the detailed re-
port that he has given, but it is sad
reading. Everyone is sympathetic,
but nobody is helping with his whole
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heart. Especially, year after year, we-
find that the States are generally
apathetic. They are given to delays.
and even all the help that is proffered .
does not reach the poor people it.
should reach. When I was discussing ,
the Negro problem with my American .
friends I very proudly told them that.
the removal of untouchability was the-
policy of the Government of India
which had been accepted unanimous-
ly by the whole nation. So far as the
policy and the principle are concern-
ed, we are all unanimous. But so far
as the implementation of the thing is.
concerned, we are, I am afraid as bad
as any other race. 1 have found that
in many places Government officers
and even public men pay lip homage
to the removal of untouchability, but
we fail to discover the milk of human
kindness. Much less we find the
righteous indignation of the social re-
former against the perpetuation of a
terrible social injustice? We recog-
nise that there are human factors.
But can we not also see that there.
are, more or less, inhuman factors.
that are working? Nobody feels for
the poor and the down-trodden. Gov-
ernment is dong more and more wel-
fare work, to relieve the bad
conditions of the untouchables and
others. They are getting more educa-
tion, no doubt. But somehow the
present generation feels that economic
upliftment is going to solve all
problems. I humbly suggest that
even economic upliftment is impossible
unless there is social change, a chage
in the social consciousness. You may
give them more money. You may
give their children more scholarships.
You may have reservation of seats in
the Legislatures and you can even go
to the length of having a gpecial
policy about their promotions, which
is hateful to me. But all that is not
going to help those who are socially
regarded as inferior and towards
whom there is a kind of apathy, dis-
gust and sometimes contempt. How
can that be changed? Even public
bodies devoted to this work are en-
gaged more and more in relief work,
in looking to the material upliftment
of these people and the programme of
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working against the spirit of un-
touchability is now totally absent. We
talk of the Father of the Nation, but
the zeal for the removal of untouch-
ability is not to be seen and I am
afraid the policy of our Government is
going to perpetuate this untouch-
ability. From the way in which
things are carried on, I feel the spirit
of untouchability will not be removed,
but it will be perpetuated. The
special political privileges that are
given to the Scheduled Castes were
essential. Evep today they may be
essential. But if they are perpetuat-
ed then untouchability also will be
prepetuated. Therefore, once they are
helped educationally and socially, we
should refuse to recognise untoucha-
bles as a separate class. Let us re-
cognise them only as a backward class.
Give them, all the help that" we can
give them even ten times the help
that we are giving them today. But
‘we should refuse to give them special
political privileges which perpetuate
untouchability and which perpetuate
their own weakness. They will not
understand me. They will misunder-
stand me, I know. But if we are to
help them to be manly, to be self-
asserting and strong, we should refuse
4o perpetuate the special political pri-
wvileges. Please mark that I am talk-
ing of political privileges only. If we
continue those privileges, I am sure
they will also wish that some sort
of untouchability should remain and
they would be always dependent. I
remember how in Hindu society, the
Brahmins got special religious and
social privileges and they gradually
became the priests in the villages and
became a contemptible lot, because
they always dependeq upon some
special religious privileges. Both re-
ligious ang political privileges are a
-dangerous thing. They should be used
up to a point and then they should be
removed.

At the same time, I want to speak
in a different strain as regards the
other Backward Classes. Today,
‘whatever help is given to the Sche-
.dluled Castes is not taken advantage
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of by the non-Scheduled Caste people.
So also whatever help is offered to
the Scheduled Tribes it reaches only
those Scheduled Tribes. But help for
the Backward Classes does not reach
them. ‘Today, because of the defec-
tive formula of the Government about
backwardness = of people, whatever
help is given, goes to the so-called or
officially Backward Classes, who are
really a dominant class, All the help
goes to them and real help does not
reach the lowest of the low, the most
down-trodden. I would very much
wish that the Government would take
steps to have a special list of those
groups or communities who are ex-
tremely backward, those who are not
only socially and educationally back-
ward, but of those who have no land,
those who have no social position.
There should be a special list or
schedule made of the extremely back-
ward and help reserved for them
should not be allowed to be robbed by
the upper classes.

Surr P. N. RAJABHOJ: What are
the upper classes and lower «classes?
Kindly explain.

KarkasagEe KALELKAR: I am
not able to hear the hon. Member.
He will please speak after I have
finished.

In Mysore State they have got a
strange formula. According to them,
“Scheduled Castes and Scheduled
Tribes apart, only Brahmins are the
advanceq class. All the other classes
are backward classes.”  whatever
help is proffered is taken up by the
upper classes. Apart from the
Brahmins, there are some non-
Brahmin classes that are really in the
upper classes. They are today fore-
most in the educational field, in indus-
tries, in commerce and so on and yet,
simply because they are not Brahmins,
they are called backward and their
children get all the advantages. These
are dangerous things. Or, perhaps,
they may not be so very dangerous as
they are sad. The lowest of the low
are too poor, too neglected, too back-
ward and too lost to all progress and,
therefore, they may not get the help
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that is intended for them. The worst
part of it is that they are not able to
resist injustice. They will simply die
out, just as the Veddas of Ceylone and
the Nayyadigas in the South. They
are neglected and their numbers gre
dwindling. They would die an un-
natural death. In Japan, the Ainoos
are such a neglected community that
gradually their number has dwindled.
The curse of all this iniquity is on our
heads. Even the Communists are not
going to champion their cause. They
are very much neglected and they are
traditionally poor. Unless we make
them a special class and offer some
special help to them, ordinarily help
will not reach them. The danger is
from the dominant classes from
amongst the backward communities.
When I went to Andhra, the down-
trodden people told me, “When the
Brahmin was the ruler, we could at
least browbeat him and threaten him
because he did not work with his
hands. Now, with the Khammas and
the Reddis, it is difficult because their
number is large and they work with
their hands. They hold the plough.
They have got education, they have
capital and they are to be found in
industry, commerce and in all the
other fields. When they browbeat
us, we cannot resist. So, we are in
a worse position”. I am not at all
defending the Brahmin. He deserves
all the suspicion that has been directed
towards him. But the other back-
ward but dominant classes that are
suppressing the poorer sections should
not get away with the idea that sim-
ply because they happen to be non-
Brahmins, or because they happen to
be officially listed as Backward Class-
es, they could appropriate everything.
I am here to plead for those who are
extremely backward and who are neg-
lected. Something must be done for
them even one caste basis. 7f we
have a social conscience and if we
have to stand before God and say that
we have not been sinful towards them,
something must be done about them.

Surr B. P, BASAPPA SHETTY
(Mysore): What ig the criterion to
classify them as backward or not? In
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every community there are Backward
Classes, people who are backward edu-
cationally, socially and economically.
Even among the Backward Classes,
there are many who are educationally,
socially and economically forward.
Do they need help from the Govern-
ment? What is the criterion—econo-~
mic backwardness, social backward-
ness or educational backwardness? I
want the hon. Member to clarify this
point.

Mg. DEPUTY CHAIRMAN: We are
not concerned with that now.

Kakasages KALELKAR: 1 have
not followed what the hon. Member
said and so I will not answer him.
Because of a defect in hearing, I can-
not follow what other people say.

I find that owing to the political
self-seeking in the country and in this
age, untouchability has crept into
every religion., 1 find that there is a
sort of untouchability amongst the
Muslims, amongst the Christians, even
amongst the Protestants but more so
amongst the Catholics. Now, un-
touchability is creeping into Buddhism
also, thanks to the new policy started
by Dr. Ambedkar. Instead of the un-
touchables getting any help from
Buddhism, untouchability is creeping
into Buddhism. Perhaps, you 8o not
know, the Japanese are fast working
on the Bombay side and are taking
more people into the fold of Buddh-
ism, with the result that Buddhism is
being turned into a religion harbour-
ing untouchability rather than helping
the untouchables. The evil is spread-
ing everywhere and we simply are go-
ing on with our blind policy. We are
giving more money and more scholar-
ships but we have not been able to
tackle the problem of untouchability.
It is on the increase, and unless some-
thing is done both by the Government
and the people, and unless the public
bodies which are devoted to the re-
moval of untouchability take up this
missionary work—this work of fight-
ing untouchability—I do not think
much can be done. Of course, amelio~
ration in the political, economic and
social fields may help a little but the
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main problem is social, it is religious,
ang it has got to be tackled that way.

I thought of sending this Report to
America because I have discussed this
thing with my American friends both
Negroes and Whites but when I read
the report—of course, due to some
trouble in my eye, I could not read
the whole of the Report—I did not
have the heart to send it to my
American friends saying “see what we
are doing for the removal of un-
touchability”.

A

'The problems of the Scheduled
Tribes of Assam have always been
different. In the rest of the country,
the Scheduled Tribes are almost
assimilated into the body politic of
the country. They are backward
people and they must be helped as
such but they must not be classed
separately. The work of Hinduism
ang the work of social reform had
done a great deal even before the
advent of the British and these tribes
have practically been assimilated into
the main body. They must not be
helped to become a separate class.
The question of Assam is different.
Even under the British rule, a dis-
tinction was made between the tribals
of Assam and the tribals of the rest
of the country.

Panoir HRIDAY NATH XKUNZRU
(Uttar Pradesh): What about Orissa?

Kakasangs KALELKAR: The
rest should all be taken into the
general body politic. They should be
classified as backward but they should
not be regarded as separate entities.
The question of Assam is there and it
has got to be tackled with great tact
and consideration.

Just one more point about the
scavengers. I am certain this pro-
blem can never be solved unless we
tackle it as a distinct problem demand-
ing a separate policy. We should
make a rule that no .man born of
scavenging parents will be allowed to
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do scavenging hereafter. Unless we
follow such a policy, this thing is not
going to improve at all. It is not a
difficult problem. The number of
scavengers is limited. If we could
rehabilitate so many people from East
and West Pakistan, rehabilitation .of
these scavengers should not be diffi-
cult. These people should be provid-
ed with alternative jobs. It is only
a problem in the cities; because there
is very little scavenging work to be:
done in the wvillages. Unless we
adopt such a drastic policy, we are not
going to succeed.

As regards the prevention of un-
touchab:lity, villages which are found
to be harbouring untouchability should
be fined with a collective punitive tax.
It should be imposed on such villages
or on those communities that still
practise untouchability. It is not a
question 'of one or two individuals.
It is a question of the social atmos-
phere which is hostile. Therefore,
wherever we find the whole atmos-
phere hostile, there should be a col-
lective punitive tax imposed on the
whole community or against those:
sections wh'o indulge in such things.
Only by creating such circumstances.
can we remove untouchability.

Mr. DEPUTY CHAIRMAN: The-
House wil} sit through the lunch hour.
I request all the hon. Members who-
want to speak to be present here,

Panpir HRIDAY NATH KUNZRU:
Mr. Deputy Chairman, I should like to-
state, at the outset, that I look upon
the questions that we are discussing
as part of the general programme of
national integration which has receiv-
ed a great deal of attention at the
hands of the leaders of the country
during the last few weeks. It is sur-
prising that although this problem is
intimately related to that of national
integration, no reference was made to:
it in the Chief Ministers’ Conference-
which was held in New Delhi a few
days back. If we could solve the-
problems of the Scheduled Castes and”
the Scheduleq Tribes, I' am sure thaf
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we would take a long stride towards
the integration of our population.

We have often deplored the lack of
interest shown by the State Govern-
ments in the improvement of the con-
dition of the Scheduled Castes and the
Scheduled Tribes. The fact is that
these Governments take up only those
questions quickly which are of imme-
diate political importance and the im-
provement of the conditions of the
‘Scheduled Castes and the Scheduled
Tribes is not regarded as such a ques-
tion. If now, Sir, the Prime Minister
:and the Home Minister can impress
upon the State Governments the
urgency of removing untouchability
and raising the social condition of the
‘Scheduled Castes and the Scheduled
‘Tribes, probably they will pay much
greater attention to the welfare
schemes relating to these classes and
be inclined a little more readily to
accept the advice of the Commissioner
4for Scheduled Castes and Scheduled
"Tribes. Sir, I am glad that Pandit
Govind Ballabh Pant, accepting my
suggestion, convened a conference of
the State Ministers concerned with
the administration of schemes relat-
ing to the Backward Classes. That con-
ference made some very useful
recommendations. I shall refer
to two of them presently, but
T should like to make one more sug-
gestion today in order to make the
‘State Governments feel that the im-
provement of the conditions of the

1 p.M.

‘Backward Classes is a matter of
national importance. My suggestion
is that the Home Minister should

-participate in the debate on the Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes at some
stage. I do not say that he should be
here throughout the discussion. He
is a very busy man but he should
find time to take part in this debate
before it comes to a close. I attach
great importance to this because I feel
that if the Home Minister sets such
a wholesome example it will have a
good effect on the States.

Now, Sir, a word with regard to the
recommendations made by the confer-
ence convened by Pandit Govind
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Ballabh Pant. It suggested that a
quarterly assessment of the progress:
of welfare schemes should be made
by the State Governments. 1 hope
that we shall be told how far this
recommendation of the conference has
been carried out. I see that six-
monthly reports relating to the year
1959-60 from all the States have been
received by the Commissioner for
Scheduled Castes and Scheduled
Tribes but the report for the full
year 1959-60 has not been received
from many States.

The second recommendation of the
conference was that a substantial
portion of the work relating to the
Backward Classes which was of a
nature for which non-official organisa-
tions were most suitable executive
agencies should be entrusted to
them. The  conference  wanted
that every effort should be
made to encourage and develop
well-established non-official organisa-
tions. Now, I should like to know whe-
ther any action has been taken by the
Government of India on this recom-
mendation so far. I know, as stated
by the Deputy Minister, that the
Central Government gives grants to
all-India institutions which are engag-
ed in work relating to tRe welfare
of Scheduled Castes and Scheduled
Tribes but I understand that the Cen-
tral Government is now considering
the transfer of the funds required
for helping such institutions to the
State Governments and asking even
the institutions of an all-India charaec-
ter to approach their Governments for
assistance. Now, we complain year
after year of the lack of interest of
State Governmenfs in the welfare
schemes relating to the Backward
Classes. How can the Government of
India then calmly consider a scheme
the effect of which will probably be
to reduce the good work that is now
being carried on through all-India
institutions that are interesting them-
selves in work relating to the welfare
of the Scheduled Castes and Scheduled
Tribes? I hope, Sir, that such a re-
trograde step will not be taken.
Having some experience of the diffi~
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culties of persuading State Govern-
ments to give assistance for even good
projects, 1 feel very strongly that the
Central Government should not mere-
ly go on assisting all-India institutions
as it is doing now but increase the
scope of its assistance and bring in
a few more institutions though they
may not be technically of an all-India
character but are really setting a kind
of an example of how this work should
be done to the whole of India.

Now, Sir, I come to matters relating
to the States. The first important
question we have to consider is whe-
ther administrative reports are receiv-
ed regularly from the States. The
Commissioner for Scheduled Castes
and Scheduled Tribes has said in the
introductory chapter of his Report
that he generally finds it difficult to
collect sufficient data relating to Sche-
duled Tribes and the scheduled areas
and he further goes on to say in the
chapter entitled ‘Conclusions’ that
there have been inordinate delays in
submitting reports by the Governors
to the President regarding the ad-
ministration of the scheduled areas in
their respective States. So far, only
Rajasthan has submitted this report
for 1959-60. Excepting Bihar and
Bombay, all other State Governments
have submitted their reports for the
year 1958-59. Bihar, it is learnt, has
sent ity report for 1957 but a copy of
that is still awaited by him. The
administrative report for 1957 is still
due from the Government of Bombay.
This being the state of things, I was
rather sorry to hear the Deputy
Minister make excuses for the in-
ability of the States to take as keen
an interest in carryirig out schemes
relating to the welfare of the Sche-
duled Castes and Scheduled Tribes as
the Government of India does. Sure-
ly, the difficulties of the Government
of India are not less than those of the
States. Yet, the Government of India
has been consistently and earnestly
pressing on the States to regard pro-
blems relating to the Backward Class-
es as questions of national importance.
Last year when I drew the attention
of the Government to the inadequate
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expenditure incurred by the State
Governments on the welfare schemes,
of which I have spoken so many times,
Shri Datar said that he hoped that
next year, that is, in the year 1859-60,
all the money allotted for this purpose
would be spent. The Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes for 1959-60
gives us very revcaling information
on this point. If one turns to pages
15, 16 and 17, I believe, of the Report,
one will find that the total expen-

diture on the Centrally-sponsored
schemes was to be about Rs. 31f
crores. During the three years from

1956-57 to 1958-59, only about Rs. 9%
crores had been spent, that is, about
Rs. 3 crores a year. Nevertheless, it
was estimated that the expenditure in
1959-60 would be about Rs. 8 crores
and it was further hoped that in the
year 1960-61 the expenditure would
amount to Rs. 14 crores. Is it at all
believable that so much expenditure,
about 2} times the expenditure in-
curred in three years, would be in-
curred in the last two years of the
Second Five Year Plan without incur-
ring considerable waste?

Again  take the expenditure
incurred for which provision has kbeen
made in the State budgets. The
total expenditure provided for is
Rs. 59 crores. The expenditure incur-
red in the three years that I have
already mentioned, that is, 1956-57,
1957-58 and 1958-59, is only Rs. 23}
crores, that is, less than Rs. 84 crores
a year. But it was thought that in
the year 1959-60 about Rs. 12}
crores would be spent usefully and it
was further thought thaf in the year
1960-61 about Rs. 19 crores would be
usefully spert in the last year of the
Plan. It is unbelievable that so
large an expenditure could be incur-
red in two years without incurring a
great deal of wasteful expenditure.
And this is what the Commissioner for
Scheduled Castes and Scheduled
Tribes says in his Report:

“Although it is expected that the
tntal expenditure would amount to
Rs. 79 crores, I can say with cer-
tainty that the anticipated expendi-
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ture of Rs. 79 crores is an impossi-
bility, because, fisstly, there will not
be 100 per cent. expenditure in
every State during 1960-61 as
anticipated and, secondly, consider-
able funds from the amounts re-
ported to be sent will not, in fact,
be actual expenditure but simply
book transfers. In view of the
same, the total expenditure in all
the five years would, in my opinijon,
be much below and maybe round-
about Rs. 65 crores only, leaving a
big unspent Dbalance of Rs. 26
crores.” ‘

He gives instances which clinch this
point. He says in his Report at page
166 that he feels bound to bring to
the notice of the Government a matter
on which he has received information
from one of his Assistant Commis-
sioners:

“(i) During a visit to three
colonies in two districts of one of the
States, it was known that the houses
for which subsidy was granted by
the Welfare Department, were left
incomplete though the State Gov-
ernment had taken it for granted
"that after the money was given to
the Construction Committees for this
purpose, the houses were built and
money properly utilised.

(ii) In another case relating to the
same State, it was found that the
State Government intimated that an
expenditure of Rs. 67,21,500 had
been incurred till 31st March, 1960,
against a total provision of
Rs. 67,64,500 under the State sector
and the Centrally sponsored Pro-
gramme for the welfare of Sche-
duled Castes. But it was discovered
that the physical and financial
targets reported to have been
achieved had not been actually ful-
filled during 1959-60, as only book
adjustments in respect of these
amouats were made by withdrawing
thz money from the Treasury and
depositing it with the Banks, etc.”

These are not the only examples
given by the Commissioner to show
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how a certain jump is going to be
made in the expenditure during the
last two years by the State Govern-
ments. He has given instances to
show that schemes, which were re-
ported to have been carried out, were
not carried out at all. In Madhya
Pradesh, for instances, he reporis that
the State Government gave the infor-
mation that Rs. 30 lakhs, which was
provideq for the development of com-
munications, had been spent on this
object.

When a scrutiny was made, it was
found that not a pie had been spent
on this purpose. Similarly, he says
that the Bihar Government said that
an establishment for weaving a silk
named ‘Tussore’ had been set up, but
actually no such institution had been
established. In this state of things
how are we to know whether the ex-
penditure which the States claim to-
have incurred has really been incur-.
red or not?

Sir, as my time is up, I would refer-
very briefly only to two matters. and.
I will not take more than a minute,
The first is that relating to the em-
ployment of the Harijans and the-
Scheduled Tribes in Government ser--
vices. I do not want to repeat what
the Deputy Minisler has said, but L
suggest that more efforts should be:
made to make a good selection before
these people are sent to a training
institute and then to see that they are
kept at the training institute not for
a few months but for a year or, if’
necessary, for two years. It is only
in this way that you will be able to
get competent men from amongst the
Backward Classes for employment in
the Central and State Services. If
Government finds it necessary, it
might also appoint g committee to go-
into this question and see what
should be done to give these people:
education of the kind that is necessary
in order to make them efficient officers.

The last question relates to the ap-
pointment of Assistant Commissioners.
Their number ought to be adequate so-
that they may be able to evaluate the-
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work done in connection with the
Centrally sronsored and the State
.sponsored schemes. Last year we

were told by Shri Datar that the num-

"ber of Assistant Commissioners would
be increased. Their number has been
increased by three. I think there
were to be 12 Assistant Commissioners,
but there are only 11 Assistant Com-
missioners so far. There js another
man who has been approved by the
Union Public Service Commission but
he has not been appointed. 1 should
like to know why there has been this
delay in the appointment of this
officer.

In this connection I should like to
impress on the Home Ministry the
need generally for increasing the staff
of the Commissioner for Scheduled
‘Castes and Tribes so that they might
act as a liaison between the State
Governments and the Central Govern-
ment and be in a position to inform
the Commissioner of the manner in
which the welfare schemes are being
carried out and the speed with which
they are being carried out. And here
as large a use as possible should be
made of the members of the back-
ward classes themselves. I have
«drawn attention to this matter more
than once, but I fear that very little
attention has been paid to it. I have
therefore, to repeat it and ask that the
Central Government which is really
in earnest in seeing schemes relating
to the welfare of the Backward Class-
®s carried out should exert the maxi-
mum pressure that it is capable of on
the State Governments, and I hope
that my request that the Prime Minis-'
ter should impress on the States the
fact that the development of the Sche-
duleq Castes and Tribes and other
Backward Classes of nationa}] import-
ance will be conveyed to him,
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a1 7 ag fagma 53 @ a1 fF a7
#G g1 7T 8, I ATEAT 3F A1 & 1 oAr
FZAT 9 Fg7 & Fua< g (A7 faar
97 & 9§ Fgar §, “Hw agF ¥ fog
frar Ay sgaeT A g1 SwF @ F;
T fRaT € 1 oA & 9 Sn
fodie AT AT AT FIT ) wF AR FAT
FEAT & 7 3HY AR SIRI 3@ A
ST % & U 3T F7 T IIAFAT

‘g ? b

ST &7 ITTENAAT FT 3@ | TF AV
zrey 9T fE gt Ffr sy 1 A7 Ay
A g ag W Uwa § 19 (s ¥
g faar 2

“In Madhya Pradesh the entire
provision of Rs. 30 lakhs was re-
ported to have been spent on the
scheme ‘Communications’, during
1958-59, even though not a single pie
had been spent.”

T IE T IGT @ aareg F azda
I | HAT T § | LBew HE W AF
AT T T WY | 94 i gar e
HIET ¥ Fgl §, T T €229 & T SATAT
HeE G q FA TG F8 ad a6 Ig AT
% foae o zw fegeam 37 § sa#T
FVE QT TG (AFT gawar | gAT FHA-
T UTEE a9 ST 9T g9 § Wi agd
g7 0 &, fEefr s s Y
faig AN g 1 ag aga g@ Fr a1q g )
f 7g FrATT 73 § fF g AT AR
ZITT SAAT AT |

373 RS—5.
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for Scheduled Castes
and Scheduled Tribes -

N wT F© g T, TE WIEAT
3F A T | 1 IEEIQr w@eew §
fears & 8, Sua A\ W7 gEERw
R @ @ E 19 9 9T FHfee A
ag sa fFar § fe fedmr d=adiy or-
AT § 3% FAT WG g% w55 famr
@A § | a8 99 IIEEAT F7 afonw

958 ~

g | ST T H AOqEAy AT SO g I

F1 foee T 1 9y o a1 & | e
FTFWATE 7 SAAT TG0 & §FAT ar
a yraar ¢ B fom aEt & oegsaan
TEL AT S, afE 9 aved FY fowe fuer
& gw gumr waw 5 3§ T an
Tt § HegRedn AT 91 € 1 freg g
T & @I THE A AL IqH g
& fF forae s gt § o feaer Y
goT 2 | géifae gaTdT arder g fe St
Hgqee e & ard ¥ fAeaT ga¥ #Y
Tegadl § uF Ftaae o fear wa
g, dun &Y dgUre FRE™ F gk ¥ WY
Fama meT FIA HT TG AR
élaﬁqﬁ“rwgmrqzrgmfww
T &8 fadiy wa @Y 2, feg digges
gIE 1 Agd TFC% § IT9 A
TG TEAIE g3 | 2T FIEIH &
0T T FATTRAAT § TIE AE F1 TEHAE
g1 AE Hgaa § AR AR ¥
¥ F7 AT 3@ g1 § B wegsmar way
@ TEIES &

7 w7 fgaraa 9w § W owr
o # agl wAT ar # &gl agq O

AT GAT | AR O qgT AT qgi & AWl

FT F99 § Afwa SfF qao 7€ g 9
ford @ A€ g | AT 9% FIEEY, 399,

M, AW, WE, JgE, o

T ¥ g [T A H 79 9% a9
TEY S gAY § | gEh T 9g € agt

Sar afgqd FX wiferd & TmAT T8 s

whd § | oF aowst e fafet
AT 9T ST OF o07g 74 8 A1) g
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[ ato are TUSTHIW]

JAY AT QAT & q&g FHIC 7 Y
fasrar a1 | IAHT 27T TATG & g9
¥ frargr | 99 TR A T G,
f I\F qE I§  FAN W
qrer-aTIr ATy &g aar fE oAy, gu
TAR &Y, g9 9 ¥ g &@d g1 | AR
JATLET | A ag fRaar ggr @ § | #4%
TN AgE AT | FIAT GIA T AT FTHT
HrET FroreHe o1 & ga¥ 93 ey
¥, gua Are §, 98 Fd & 5 weqaan
% fad =g 7 g anfed, s fag
qF FF &1 41 , 7T 4593 FAAA &
ford grar sy 1 #ife a8 F5as FTndg
wfama & Jacdq & gafeg  dgag
g & fod g JfEgd 1+ 7 daas
FART & f@aTE TG1 § ofFha A FgAT
g fF fges e A, AYAES TS
FY, Aeqdl #Y grAd agT @A g |
q HNFT F4T qqS HT FAT rAd
g @ g fmar F oam oF QA
Mt o ogAEr o fr gt faerr
&1 957 W 3T @dr F g g
faera orify @ gafed o g7 3+% fag
qift &7 #¢ feur §, S sy
FHT 9T o & fag wwar A€y 29§,
STAFL H1 O TG A 3T § | SrAEay
T g A grera § | fgwree sk
MR T ST I T 55 @1 § |

F% AR aTq § AfFT 3 a9 qU g
Ffaama agi g 1 A ag e g fF s
qg Fgd & (F3As g aa &g @ a7
&, T T AT § | GHIY AT A T §
for faaam g =ifgd | wegean @AY
wTfed, ag # TG FgT g | & o e
e g 1 AfFm wifermnde # oY fad-
oq AT § g 39 I9g F g & B
uF TEAa arg Rt § R I A ifer-
ferefl, e, gFmIfRE d%a8 §
Y 3qfad a8 AT & | EHIL FTHT qgT

[ RAJYA SABHA ]

for Scheduled Castes g6c
and Scheduled Tribes

FAAFL ATAAT AGL F qRIT FT I08
F W@ | 9 T G |qaT § ) ofeaq
ETY AT HIE TS AT FYF | I T
oA A g | IAF R dsw g av
% 7g gargw 2 faar (@ fgad &
ar i g & fv gard A4Y wgRw F &
FGT g TG IAT A1fed, gL A & Al
AR gfm 1 & o 4 I Fa¥
¢ ag g&C gmT Wrfgd + waraw H
feraam AT @F d=T F ATAT AN
faear & | 387 awy AT I AR Y
f g Agges FwzE AR S F7E
Fgd WA § I T HHA g1 10T |
g AT # o s g

‘gTveg w3 ¥ w97 w7y & frogw X

dray gY, e Gy Fus § 1 ag oM A
A g | g a ¥ IHI ®WR
ghom @ W & | 99 &9 9§ o o,
o To, gﬁ & mmﬁﬁﬁ%
ar gurr afaw wafes afaq sfaas
ITHT T H B FL T §, g8 ¥
o6 T & fAd o FL AT g 1 ar g
39 & grarcfaa, swr aeafa @
9 AR o9 #4799 @r  § T9F7 fo=mm
T Afed | W ¥ F9 39 9 § q1e-
AEST g1 91Ed | @t a8 TEHTEnae
g G R ) 4g E sy Fefe
g AR &R 3w T H AYeE FRe F /W
§ afrw o¢ a9 §, ey & are, dfy-
g1 AT g ¥ AR W 3 far a
g g ! dfqum ara g, ORI
guAfFa ag wAe Hagiamr &1 @
IIEFET F qTL H 8To dlo Fo ;Lo
do T A F 7

“I know of no non-official study
or research monograph that deals.
with this problem; nor do I know
of any series of articles on the sub-
ject in any nationally known news-
paper nor have I heard of any
special correspondent having been
sent all over the country to know
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what is happening to the Scheduled
Castes or how they are emotionally
and psychologically reacting to the
attempt of their secular State to
better their condition.”

q Tg WA G w0 Sifgd g
T & fAd WL B AT @ AR
T g g s FET 2 T
A AYYeS  FEECH T FE Y ATEH
fegdmm  ar wod FATA TEY JET
afs gw 1 ag Fifq #< & Y g7 @t
N wifas, ararfos, dufos g9r
grifrs fasg & g SR Ty
FEAT EAI | THT T8 Hrazgwar g |

= foafasr # a0 gammg & f&
AT qGHAEE AESET § gAY #AT
wREF ¥ Star g7 & 5 0y 0 '
FIAGI AT &, T FAAT & | SR
Roo FUT TIAT FLAT dAlgd qIfF 39
a0 59 Y U3 a1 &t
AGYFE  FEE, AYAET rEew AR
ghwet & wma 9x @9 g 9% | afg
M9 LY FAT &qAT &I a1 6T fas
go FUL %97 & FUT g @F AT |
Attt Ffree & S ReaE § SHE
gTRA A9 F% TF F qoRg 3@ G
Ffagakdaaag9 q § (—

In the Second Five Year Plan 90
crores of rupees have been earmarked
for Scheduled Castes, Scheduled Tribes
and other Backward Classes. In the
Third Five Year Plan Rs, 114 crores
have been earmarked for the welfare
of these communities, whereas the
total Plan has been increased to
11,600 crores. Proportionately, the
allocation made for the welfare of the
Scheduled Castes and Scheduled Tribes

and other Backward Classeg should
also be increased.

a AN ag gmder & fF @ A
T g1 & {5 38w 912 99 § F19 7Y
2 aFar g | I g 991 SgE &

[ 21 AUG. 1981 ]
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fad g7 w1 & 1 W fafaedy gusr
#3g 0 areet @ 1 g fafasd gury
21 g fafawdt & gu %< a1 7@ &,
AT FW &, A=A § | Fav L for sy
w gftw geT & SOFr awds gy
g | FTHT qIET FAAHT F) F4T AV
g g wfa & & | agar sga
ifsmagg i g I FE N
TTaIFar dgl & |

graTfas &3 § §F 9 8, oF ay
e AR #R) gga W
FAALE | AT WF ME F O
THTT &7 q&IT AT g, FFaar 7 Frgpor
F1 FET AT & | FTHT GTET FTAAFT
gATY FHTU &1 9T F 97 g1 w@q !
gardy sl &, wfra @ s gem
g | 9g W FEIRE FT g g
gAY § ot arg wrE av F A 7 A
¥l wa g o ¥ 9w afs
AT I A FIS 18 TG 2 1 @IET
A g AT H A, wg ¥ oUW,
oafd W gaw 1 e oamw
AT Ffed | s aF fg= qT6 qGF g
g q& W AGN R | greEmIgIT
F I T gH TN F A 4T §
HErRAT St 7 & ot ag7 33 fear &,
3FHT AT 7 agd g fFar & afws
o gATR ST qifafesa TR0 §, 4a1 AWT
2 a8 39 T 7 § | wefaw
arafeee A€ @ A w7 Afafewra
gftz & 2@ §, amifas gftz & g9y
gufa s Tifga dar 7= A= & )
F @9y & fF g 9w ae faeAr
arfgd, gaT 9T § gAFT AIAA v
Tifed, IT&T 9T qATY =AEgd, SR
qEFET Afgd | FETR WaW A Sy
gAY FET € | O A1 FT T W E A8
gear &1 gfte @ wr & AR IR
AEY EY W ] 1 ar A OWAR |dsi| §
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[sfi afo ATo TTHY)
ITR! 9§ FT AT ATEA g FF
e qgd FH T ——

The schemes for the welfare of the
Scheduleq Castes and Tribes are put
through by the Centre as well as the
State Governments, For certain pro-
grammes the Centre sanctions grants
to the State Governments on 50 per
cent. and 100 per cent. basis. In
view of the deplorable conditions of
the sweeper community in the States,
100 per cent. grants should be sanc-
tioned to the State Governments for
the welfare of the sweeper commu-

nity.

# gagar § f& v a1 oF waw
qaTA & W 9% faq g w19 fHav
SIAT SIfga | F49 # AR giewa &1
AT T TR § 7 fgArd | T #v afe-
feafg gaa g afFT % w2 & ghaa
& IFFY AY gT 9gT |AT § qAv IAH(
W swfg &3, IR T &+ F & FAT
@ & 3 FA ATfFATER § T avar
0¥ FA1T 7T FATH F AT & | o
gSrrarerT oY S F 1 A gy gwfa
gy =ifgg R ga&r W7 gafg g
Ifzg

While the general percentage of
literacy is going up to 42 per cent. at
the end of the Third Five Year Plan,
proportionately the percentage of
literacy among the Scheduled Castes
and the Scheduled Tribes and other

Backward Classes is not increased; it
is only about 2 to 4 per cent.

AT FIT &L F IIT fF g@ae |
T ZAT B

Although the amounts of scholar-
ships have been increased every year,
no advantage has been taken by the
students belonging to the Scheduled
Castes and the Scheduled Tribes be-
cause of the delay caused in making
payment of the scholarships and the
hurdles which a student has to face.

[ RAJYA SABHA ]

for Scheduled Castes 964
and Scheduled Tribes
Trurdar ag & fF wew ¥ fag
A EpTALSIY &Y STdr FOSEET HAT
FH ¥ §7@ TEAe FY afwaa €@€e
TaddEy SATRr AT et € | ®T
TFANT FY HT g qra ¥ qy wE g fw
W g §: A qB U 7L @d © |
T¥T TadAEE FE4 I amdr § AR
EFTASTT Fo&T F T 9T AT Hady
g

The Government is giving help for
the encouragement of small-scale in-
dustries.

A0 arg g g fF s & fag,
Fq48 # fad, ¥3T 3= ¥ fag uw waw
NS AT fgd | S9F IR F d+
IIET FEY AT IR 9T qTad gQ
qET TY FaT AT |

Besides this, there is also urgent
need to take up other aspects of this
great problem. For example, there
is the economic problem in which the
question of landless labourers is to be
solved.  Many States have enacted
land legislation but the actual dis-
tribution of land to these landless
people is not given rapid pace

A & HE FgAr WrEml § —

The social prollem has been solved
to a small extent by the abolition of
untouchability. But effective steps
have to be taken towards setting up of
mixed hostels, mixed localities and
mixed colonies. (Time bell rings.)

&Y = famre o 2 Sifsto, sndy ey
AIZT AT Fga7 g | mit a7 ot |
fg-f foaz ST ¢

R g w7 g fF oW gw
At N uE AR fafd, fagges
FTeC & fag ATy A0d &Y gw S a0
AT Z1 ATFAT | S derdax feare-
iz, (Rfafada femdde o fagges
Frez feadde 1 3Fger & ¥ us
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e Aaga fafaey s =ifgg,
ag gq ewil v 7w g 1 §w gfiemy
F faa gaw fafaey aad ag 7 Fgd
F e GgY & wfed w9 ¥ W aww
Faeaz fafaedy & am & SOdr aam
1fed, ag AT g § )

A separate allocation has been made
in the last portion of the Plan.

w$ o § fagges #we F A
INE T e, F@E faen
FATA FTH A R FifF o agd
TAT & AfeT g S92 & fod oA o
Gl A

¥ g ogEEr ag & fE oS
ufgeds Ffare, fgages Fre o
fargaes greee g g 9w ¥ fagges
FTEET HAIT § F17 F §, QyrEeeHe
F IFT AT HT & FH I, AR G
T@AT AMex | I agd FH
wfuswre faey gu & swfed sad agmr
=ifgd | Star s fagges #RE AR
fagges awse & fai #fwew w@r §
3y 1 wfesw 3@ Fw & A8 @
s § 1 )

TH FE F aR H WGq 499
fear & f firg w39 faam § grar
& o gae o gwre fawmi § ag
faotr amr grFm 1 T9F weEr feq
giemt & o9 qf@dw &< & S 99
agr FT forar § IAwT o+ qE glaad
faot wifgd R afe smasmsar &
A wEdzgad ¥ wisHe 1 famsm
st i wwast faat w1 fordas ome
Wew faar § R I& FitegmT F1
ez &< ¥ IR feadaw femn g
& dvad A F fgee A F
fod Y v arfg@ | atewe a = A &
ITR qEqRaar A G g1 T

[ 21 AUG. 1961 ]
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T afar 7 ag wrdar FEa
fg gu a@mi & fog @9 gFw
F ggenr gHEr g oE o
e S Fana< fafady a9
Tifgd, gk g @t F fag @m
AUE gAaT Afgg wR Tl A 9t
# 7 JTAT 7Y § TR F AR, A8
AT WS- ogW az fHear
g | At 9g §I WENHE AT ANE A
exrafarg faemr =nfgd |

FAR WA EIE qgd A T8
a=e) a1 FE1 g fo fow g wwew
fafaeer & 9w fafaeed wY gar 7
TF FhG I IET IFX FHIR W
fafreer w1 qam Ar% fafaees
FHT AT FT G99 OIS ETE AR 39
TEIRAAT F1 @H F7H F (A9 FaW
ISET AT |

SHrRr M. S. GURUPADA SWAMY
(Mysore): Madam, when I listened to
the speech of the hon. the Deputy
Minister I had a feeling that she was
very apologetic in her statement. She
was apologetic, naturally so, because
the performance of the various States
in regard to the welfare of Scheduled
Castes and Scheduled Tribes and
Backward Classes has not been very
impressive.

The hon. Member, Mr. Kalelkar,
drew the attention of the House to one
important question, that is, whether
as a result of this spending and fthe
various kinds of activities undertaken
in this regard the Scheduled Castes
and the Scheduled Tribes have come
nearer to the rest of the Indian
society. We have passed the Un-
touchability Removal Act, and we
have taken various administrative
measures also to give safeguards to
these communities. But how far have
they been integrated socially with the
rest of the society? And the import-
ant question is: Have they been integ-
rated at all? If not, why not? There
is a sizeable section of the Members
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[Shri M. S. Gurupada Swamy.]
representing the Harijans and the
tribal people in Parliament.  There
are representatives of these communi-
ties in the State Legislatures, the
Taluk Boards, the District Boards and
the Panchayats even. Various politi-
cal safeguards have been given to
these communities. But in spite of
all that, what is the progress made in
regard to their integration about
which we are all exercised and with
which we are all concerned? One-
fifth of the Indian population consists
of Scheduled Castes and Scheduled
Ttribes, and if they do not feel that
they are integrated with the rest of
the society, if they feel that they are
still segregated in spite of this huge
programme of assistance, if they feel
they are isolated, whom are we to
blame? Is it the Central Government?
Is it the State Governments? Is it the
society? Or is it the members who
belong to these Scheduled Castes and
Scheduled Tribes?

Madam, again and again we have
been discussing this Report, every
year, ad nauseum even though no new
light seems to be forthcoming, and
the task of integration and consolida-
tion of society remains as it was. To
be more precise, it is even deteriorat-
ing. Disintegrating tendencies,
trends which cut away the vitals of
Indian unity, have become strengthen-
ed during these years. I feel there
must be something fundamentally
wrong in our approach to the whole
question. As Mr. Kalelkar put it,
there is not even sufficient initiative
taken by the communities on whom
the Governments have been spending
money. Perhaps, the Governments
themselves are failing in their duty to
look at this problem a little more
seriously and with a little more
earnestness. Perhaps, if this trend
continues, we will be spending money
all right but will not be achieving the
desired goals. The mere financial
allocations, the award of scholarships,
a few jobs in the services, and their
representation in Parliament, in the
State Legislatures or local boards will
no!. mean anything. Perhaps, they

[ RAJYA SABHA ]

for Scheduled Castes 968
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may mean this only, that they may
perpetuate their segregation and en-
hance the breach between the different
sections of the community.

The matter has to be studied why
there is not much of a response on the
part of these communities in regard
to this matter. The Commissioner in
the latest Report has drawn our atten-
tion to one important fact, namely,
that the Scheduled classes should cul-
tivate the habit of helping themselves.
They should take initiative in the
matter., It is my sad experience,
Madam, that many representatives of
the Scheduled Castes—who are all
honourable men—except trying to
share the privileges given in the
Constitution, are not taking any initia-
tive in the matter of promoting the
welfare of these communities, of
their own brothers and sisters. I
have been discussing this matter with
my colleagues again and again in the
past and even now, but unfortunately
the fact remains that the so-called
leaders of these communities—I do not
know whether they feel shy, diffident
or whether they have a lack of res-
ponsibility, whatever may be the rea-
son—are not showing that sense of
purpose and sense of service which is
so necessary for the upliftment of
their own classes, It it high time these
people, friends of ours, realise their
responsibility.

Secondly, the Report refers to the
Backward Classes. ‘The hon. Mr.
Kalelkar was perhaps not wrong.
What he said toda§ was perhaps cor-
rect and we appreciate the approach
he made to this important question
of Backward Classes. Community,
caste or narrow creeds should not
form the basis of deciding the Back-
ward Classes. That is very true and
we accept it. But the hon. Member
himself wag the Chairman of the
Backward Classes Enquiry Commission
some time past. He has produced a
voluminous report and what he and
other members of the Commission did
perhaps the hon. Members are aware
of, The most important basig for
classifying the people into Backward
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Classes was considered to be the caste
to which a man or woman belonged.
"The caste was considered to be one of
the important criteria on which back-
wardness was decided. The report
proceeds on the ground that there is
no other reasonable criteria to classify
the society into classes. Some time
back the Government of Mysore, to
which the Commission makes a point-

ed reference in the report, appointed
" a committee to submit its views on
the classification of backward classes,
"There was an interim report and now
there is the final report, What do we
find there? We find to our astonish-
ment that the caste has been taken as
the basis, because according to them
there is no other possible, reasonable
basis for classifying the communities
for the people. And the net result is,
as Mr. Kalelkar put it, certain castes
have been bracketed as progressive
such as Brahmins or one or two other
minor communities and all the rest
have been bracketed as non-
progressive or backward. Where are
we leading to if that is the position?
When we are thinking of making dis-
tinctions made on caste and creed
penal when we are contemplating

legislation to give effect to it, why
do we permit such reports and
decisions based on such reports?

Perhaps, there seems to be no co-
ordination .of outlook between the
Central Government and the State
Governments in this matter. Before
the question of national integration is
tackled and before national unity is
ushered in, the main prerequisite is
an integral approach, of a joint action
on the part of both the Central and
the State Governments.

Madam, as Mr. Kunzru pointed out
in the Report, there have been a num-
ber of lapses and lot of delays in the
functioning of the departments deal-

ing with welfare projects. He pointed
out-—I think it has been
brought out by the Commissioner

himsel? in the Report—that the finan-
cial provisions provided for the
various schemes and various projects
have not been fulfilled in time accord-
ing to schedule, according to a phased

[ 21 AUG. 1861 ]
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programme because there- is no
adequate machinery at the State level
or at the Centre. The Centre depends
upon the States for carrying out the
various activities. But the Staftes do
not normally respond to the directives
of the Centre. They even fai] to
send periodical reports. Madam, it is
amazing that the Governor, who is
ostensibly known to be a man who is
to devote himself to ostentatious pur-
poses in the State, does not find suffi-
cient time to visit the Scheduled
areas and send a report to the Presi-
dent, even though it is obligatory.

My friend, Dr. Kunzru, drew the
attention of the House to the need
for strengthening sufficiently the staff
of the Commissioner. I think that is
very necessary in view of the colos-
sal work involved. Any retrench-
ment of the staff or any economy in
this matter should not be permitted.
I fee] strongly that sufficient staff has
to be given to the Commissioner. We
should then watch the various things
that he will undertake ang that he
will do hereafter. Finally, I hope
that when the next report is
discussed in the House, there
will be better performance by
the Ministry, that there will be no
apology as such and there will be no
pleading on behalf of the States and
I wish that the entire machinery will
be properly geared up for the goal
that has been set in the Third Plan.

2 P.M.

THE VICE-CHAIRMAN (SHRIMATI
T. NALLAMUTHU RAMAMURYI): There
are a number of speakers. I would
therefore request that each Member
confines himself or herset to 15
minutes.

¥o TH WEW (ST W)
arET SwmArerE, e 99
7z Feite game ey s &, e gy
sF fager aut # o e ot @
rfae N ge y mfex ax d@v ¥
I A T ST A WY 1w
&Y ag fo gl o iy g § v
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[3r0 wA stww]

fom | gE Tew 37 & fF 39 A 9T
PraaT sar @ gan | AT ag B eR
qaa frg g fad @ A 99 § e
FHATT AT T fpaat &7 wagerar
g | 3 W TNal A qrAY | F afE
Feqré a feram< fopar o &t 7 ag T
fer 91 g 19 gAT § qg AT §, IAHT
% firaefy 7 & 1 e 4 et S
fafaeat A sy ot  9g Fer &
Prfefgenr @ #T & W g I
g fad I Y g Iy GRS F4 AR
I 9T qAA FGT | TAT Irgid AT=RATEA
fear § | oY ag sz gfq a9 fasar
T &, fFw S foid g @ §
TryaT St 2 v affeafa gare e g,
IqE! £ ¥ @ F GG AG A gAM
¥ w7 § oros qwer T

qgAY 919 a8 g fF meaw s
T &, ITEY Fed e @0 AfF 9w
9 f&eAT Saw a1 § a8 @A FY Hq
% | 0 EHTL FTHT FIvAHT A8 o FF
FET AT | ITH! qeweraw § fagd an
T T T FHIAA F47 97 | IFF7 e
7T F47 AT AT ag Fdie w7 A e
ATE A WS, 95 99 W TG & | HAT
uF FRaa ¥ weaer oY dax wig ¥
ArT-a3AIA FT F A AE & @, ag A
faegi e ot &, 3 SoF quEAT
Afr IFHA F FI W9 fF 0T s
5 &\ uF waaT SN femra, 99
850 H ey HAg FETA ¢

‘A wqsz "9 g fw fagdh ofaat
%1 feafr & wit aF N g
Al g A o fearfa & 73 s
2 fr 98 gsv wfaal ¥ aqeT A
& fad o 1T wafy 3% qoero fo

-

L)
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TR AN T 34 b segemAr sfafor
T .
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A% fafaeed 55+ @19q 2 ay
YT oFAT FT I TAET F I
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(Time bell rings.)
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w& g WA § F afy T At
TH AT fay s & awear e &=

gRIY e g fY 79 R & 7 ey
T AL |

Dr. A. SUBBA RAO (Kerala); I
am not confident that I would be
able to cover all the points within the
limited time that I am allotted. The
Commissioner himself admits that the
Report is not comprehensive and may
not present a complete picture for the
reason that the State Governments
and the Union Territories administer-
ed by the Central Government have
not thought it fit or proper or neces-
sary to submit to the Commissioner
all the necessary and up-to-date
details, Even the reports sent by the
respective administrations are full of
inaccuracies, As Pandit Kunzru point-
ed out, in certain cases, there were
certain patent inaccuracies. Certain
amounts were shown to have been
spent whereas actually they have not
been spent at all. They were mere book
adjustments. This shows how lightly
the State Governments and even the
Centrally-administered Territories
take up this huge problem, this impor-
tant problem, of improving the condi-
tions of the Scheduled Castes and
Scheduled Tribes. I want the Home
Ministry to insist that the State Gov-
ernments and the Union Territories
should send their reports in time in
the future.

Now, Sir, the implementation of
these welfare schemes is done by the
State Governments. These Govern-
ments will have, therefore, to take
more interest. In order to facilitate
the State Governments to take some
more interest in this matter, I sug-
gest that the State Assemblies should
also discuss this Report and I further
suggest that for this purpose, this
Report should be published by the
respective State Governmenfg in the
regional languages. The  State
Assemblies can then discuss this
Report and send the whole thing te
the Commissioner so that we have aw
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idea of how the mind of the Legis-
latorg is working in regard to the
implementation of the programme as
a whole,

Another suggestion that I would
like to make is that this Report
should contain in the end, just before
the recommendations of the Commis-
sioner, a chapter to show how many
of the recommendations suggested by
him in the previous year were imple-
mented by the respective State Gov-
ernments, how many were not imple-
mented and what were the causes
given by the respective State Govern-
ments,

The other point that I would like
to suggest ig this. The Minister him-~
self said that the Commissioner at
present has no effective power over
the implementation of the programme,.
I feel, Sir, that he must be given
more PpOWErS. According to the
Constitution it is not possible. But

[ 21 AUG. 19861 ]

whatever it is, the suggestion is there !

in  the conclusion. This could be
favourably considered and necessary
orders passed as early as possible so
that he might have at least certain
authority in the implementation of
the programme.

Madam Vice-Chairman removal ot
untouchability in my opinion is very
intimately connected with the econo-
mic improvement of the Scheduled
Castes and the Scheduled Tribes.
Mere propaganda or even meetings
organised either by the Governmental
agencies or the non-official agencies
will not help unless and until the
aspect of economic advancement also
ig given proper consideration. I am
not in favour of popularising these
formal functions too much, functions
like the celebration of ‘Harijan Week’
and so on, I am not deprecating all
these things but generally in our area,
as far as my experience goes these
weeks are celebrated in a very formal
fay, the next day the very people
who gave big lectures the previous
day quietly forget all that they have
said. Hence, I feel that more and
more attention should be paid towards
organising certain agencies to protect

IS
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the rights of the Scheduled Castes and
the Scheduled Tribes. A more deter-
rent punishment should be awarded
in cases where untouchability is
practised. In our parts, even today,
the remnants of big samaradhanas in
the temples or feasts in some high
caste Brahmin’s house are distributed
to the Harijans. I think that it is an
obnoxioug custom and a legislation is
absolutely necessary to ban this cus-
tom and to ban those people who try
to degrade human dignity. It is not
the fault of the poor Scheduled Castes
or the Scheduled Tribes who take
that dole. But it is a stigma on the
society that these people should think
too highly of themselves and distri-
bute the remmnants to those unfortu-
nate people. So, some sort of legis-
lation to curb all these unsocial acts
has to be brought about and organi-
sations have to be encouraged to fight
out the right to implement this legis-
lation effectively by helping these
poor unfortunate people.

Now, Madam, the majority of the
Scheduled Castes and Scheduled
Tribes are agricultural labourers.
Their conditions and their social
status are well known; I need not go

into details and depict their low
economic level or their degrading
position in society. Thig has been

brought out also by the Agricultural
Labour Enquiry Committee. They
have been neglected in these two
Plans; their wages are declining and
their indebtedness is inereasing. So,
one of the primary things for improv-
ing the economic conditien of the vast
majority of the Scheduleq Castes and
Scheduled Tribeg is a comprehensive
land legislation. From the Report we
see that some of the States have en-
acted certain legislation but those
legislations contain so many loopholes
that these poor unfortunate agricul-
tural labourers are being evicted by
the use of those very legislations
which have been enacted to stop such
evictions. These legislationgs appear
to be very good but the process of
their implementation is so cumber-
some that it is very difficult for these
agricultural labourers to establish
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their right, It is with my experience
—limited though it might be—of
working in the Kisan Sabha that I
am asserting that it is very difficult
to prove that an agricultural labourer
has been in a particular plot of land
and to establish his right.

Now, with regard to minimum
wages, some States have fixed mini-
mum wageg while some have not even
taken the trouble to fix minimum
wages, In some places where it has
been fixed they have not taken care
even to see that the minimum that is
fixed is not below what is generally
being paid there. So, that has to be
gone into. Even the process of imple-
menting the law of minimum wages
is cumbersome and difficult. TFor
example, they have got to register
themselves into a registered union.
It will be very difficult in a village
where the people may not even know
about the legislation itself. And in
such cases to organise themselves and
then to ask for the implementation
of minimum wages law is not practi-
cable. So, the process of implemen-
tation must be made easier,

Then there is the distribution of
waste lands by the Government.
The Government professes that it has
distributed a lot of waste land to
these landless labourers but unfortu-
nately even today we find that a vast
majority of these people have yet to
receive it. They do not own even a
small piece of land where they can
at least reside and have a shelter of
their own. So, this process of distri-
bution of waste land to these
labourers should be expedited.

With regard to legal aid, it has been
brought out in the Report that many
of the States give legal aid but the
amount earmarked for the provision
of legal aid is too meagre and even
the amount that is earmarked has not
been spent fully. Out of Rs. 1,66,797
earmarked for Scheduled Castes only
Rs. 45,000 have been spent. This
itself reveals that while on paper we
have got provision for giving legal
aid to these poor unfortunate people,
it is not being implemented.

[ RAJYA SABHA }
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So far as cottage industries are con-
cerned, we have got many training
centres run by the Khadi and Village
Indusiries Board ang other institu-
tions. But if there is no follow-up
after the training, then it will be a
waste of money. So, I would like
these training centres to be converted
into production-cum-training centres.
This suggestion has been made by
different bodies and I hope that the
Government will look into this so
that they may not waste their money
on this training. For example, there
was a basket training centre in our
area. There the Scheduled Caste
people were trained for a period of
three years but later on there was no
follow-up and the result was they
went back to their old profession
without getting any benefit out of this
training.

Madam, I have got a last point
with regard to education and that is
with regard to reservation for higher
training in some of these private
institutions, In our State especially
the higher education s given by
private institutions, I do not say
that they should throw open their
entire institution to these Scheduled
Casteg and Scheduled Tribes. But
the position ig that in some places
they demand monetary assistance in
order to build up the funds for the
institution. So, I feel that the Govern-
ment should insist that at least a
small percentage of the seats should
be reserved for these Scheduled
Castes and Scheduled Tribes.

Surr DAYALDAS KURRE (Madhya
Pradesh): Madam Vice-Chairman,
the Commissioner for Scheduled
Castes and Scheduled Tribes holds a
very important position, It is through
him that the President, the Parlia-
ment and the Government of India
are kept informed of the progress of
the several schemes implemented for
the welfare of the Scheduled Castes,
Scheduled Tribes and other Backward
Classes. He has also to maintain con-
tacts with the State Governmentg and
Union Territories and evaluate the
progress of the welfare schemes
undertaken by them. No doubt his
responsibilities are great.
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He submits his annual Reports to
the President through the Ministry
of Home Affairs,; We have before us
the Report for the year 1959-60 for
discussion, It iz an important Report
because this Report is meant for help-
ing Government of India in the dis-
charge of their responsibilities in
regard to the welfare of the Sche-
duled Castes, Scheduled Tribes and
other Backward Clasges. It is to be
seen how far this Report has been
able to achieve this fundamental
object.

I must say that the Commissioner
for Scheduled Casteg and Scheduled
Tribes has taken much pains to
prepare this Report, It containg many
valuable information. It gives details
of achievements, both physical and
financial, under Education, Economic
Uuliftment, Co-operation, Medical
Aid, Housing, Communications, etc.
The qualitative assessment of work
has been done very well, But I must
point out that the Report does not
contain information on the following
points which are very important to
assess if any economic upliftment has
been done or not and on which the
future plan and programmes depend:

In Stateg having scheduled areas,
Governors, under the Fifth Schedule
to the constitution, have powers to
make regulations for peace and good
government of the scheduled areas
and in particular in relation to the
transfer of land by or amongst the
members of the Scheduled Tribes; to
the allotment of land to them and to
the protection of tribals against ex-
ploitation by moneylenders, This
power has to be exercised in consulta-
tion with the Tribal Advisory Council.
\The Report does not indicate how far
and in what manner the Governors’
powers have been exercised in the
Stateg and how far the tribals have
been protected from social injustice
and exploitation, To my knowledge
the tribals are still heavily in debt
and the benefit of the welfare activi-
ties will not go to them unless they
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are first protected from the clutches
of the moneylenders. The impact of
the welfare programme on the minds.
of the Scheduleq Castes and Scheduled
Tribes js not indicated How far the
programme is informally helping the
most needy and the most neglected
amongst the Scheduled Castes and
Scheduled Tribes is not indicated.
Irrigation is very important for inten-~
sive cultivation. Adequatle irrigation
facilities, both minor and major, must
be provided. We do not find in this
Report how far such irrigation facili-
ties have been provided in the sche-
duled areas of various States by the
irrigation and triba] welfare depart-
ment. We would like to know whe-
ther the members of Scheduleq Caste
and Scheduleg Tribe families actu-
ally benefited and the area in acres
brought under irrigation each year.
The States must be given to under-
stand the implications of employment
statistics relating to Scheduled Castes
and Scheduleq Tribes in the various
States. On page 146 of the Report,
the Commissioner says that most of
the State Governmentg failegq to fur-
nish complete information showing the
representation  of the  Scheduled
Castes and Scheduled Tribes vis-a-vis
other employees in their service and
in the service of semi-Government and
local bodies. Progress cannot be
assessed, nor can we judge if the State
Governments are giving due conside-
ration to the representation of them,
unless complete information is fur-
nished.

Regarding education I must say that
there is always delay in the disburse-
ment of scholarships. This Report must
give concrete suggestions for avoiding
much delay. On page 47 of the Re-
port, it is stated that 12 overseas
schoiarships lapsed during 1959-60 due
to delayed decision by the Ministry of
Education, I would like to know fur-
ther details about this delay and whe--
ther the 12 lapsed scholarships can
be made available in future.

In connection with the activities of
non-governmental agencies in the fleld

‘
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of education 1 would like to say a
few words. There are a few non-
governmental agencies which are
working to spread education amongst
the Scheduled Caste people. Out of
them I know personally of the Madhya
Pradesh Harijan Education Society.
Under this Society there are more than
1,000 Scheduled Caste and other stu-
dents. They are getting proper edu-
cation in wvarious institutions, They
are rumming in private buildings. They
have no buildings of their own. They
are rented buildings. So far as their
boarding and maintenance grants are
concerned, it is very meagre. As far
as I know, they get at the rate of
Rs. 12 per boy, per month. Nowadays
it is very difficult to run the hostels
on such a very meagre sum. So, I
humbly suggest that the maintenance
and boarding grant from the Govern-
ment of India should be increased. So
far as their residential houses are
concerned, some funds should be
allotted for the construction of hostel
buildings also, so that the students
belonging to Scheduleq Castes and
other non-Scheduleg Caste students
could get proper benefit These insti-
tutions are doing very well in the
field of removing untouchability. I
am concerned with one institution in
-which more than 300 students are
studying and out of them about 75
students belong to Scheduleq Castes.
"They are living together, residing to-
gether and eating together. By this
means they are doing away with un-
touchability. So, at least 3 fung should
‘be earmarked to help these students.

Lastly, I would conclude my speech
by saying that without a careful
study of the Report, Parliament can-
not get a true picture of the progress
‘made, Thank you, . L

Surr P. N. SAPRU (Uttar Pradesh):
Madam Vice-Chairman, we have been
hearing during the last few months
a great deal about national integra-
tion. We have been talking of emo-
‘tiona] integration. Now, here is a fielg
which offers itself for emotional in-
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tegration. We want {0 pursue a policy
which would emotionally integrate the
so-called Scheduled Castes with us.
From that point of view this Report
ig of considerable importance and the
Commissioner for Scheduled Castes
and Scheduled Tribeg deserves our
thanks for the painstaking manner in
which he has discharged the heavy
responsibilities cast upon him.

One of the things which struck me
while I was going through this Re-
port was that he was not receiving
as much co-operation as he is entitled
to from State Governments. His
reports would be more punctual and
his reports woulq be more accurate
if he got information jn time, He has
made a legitimate complaint that not
all State Governments are punctual
and accurate in their comments or
remarks made to him He has also
referred to the question of temple
entry. I hardly go to a temple. I am
not very much interested in temples,
churches or mosques. But temples,
churches and mosques are symbols of
something very deep. They are
symbols of the spiritual equality of
man and from that point of view it is
very important that this question of
temple entry should be taken up se-
riously. It is a matter for shame that
there are temples in which the de-
pressed classes cannot even now, after
so many years of independence, find
entrance. The Constitution gives that
right, of course, but it does not give
them the right to enter private
temples. There are ways in which you
can get over the articles of the Con-
stitution, and it is a question which
cannot be ignored.

Then, I find that provision has been
made for their legal aid. I shoulq like
provision to be made for legal aid
for all poor and depressed class people
in this country, but it is amazing that
a sum actually allotted for legal aid
was not fully spent. I do not know
how and why that happened. Also
I think for the administration of these
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amounts the co-operation of the law-
vers should Dbe gought. It is not
enough to entrust this work to social
welfare workers.

Then I woulg like to point out that
while we are having a Commission
appointed for the evaluation of work
done for the welfare of all Scheduled
Tribes, no such Commission hag been
appointeg to evaluate the work done
for the Scheduleg Castes. After ten
vears the reservation of seats {¢ which
we agreed rather reluctantly ang with
some misgivings and hesitations last
year wil] disappear. It is therefore,
.of importance that we should know
first-hand what is the amount of work
which has been done so far for these
<classes, We should know the pro-
blems which we shall have to face be-
fore the next ten vyears are over
"Therefore, 1 think the question of a
Commission which would deal with the
problems of the Scheduled Castes will
be taken up in right earnest and that
we shall have a communique announc-
ing the appointment of a Commission
at gn early date.

The Commissioner complains that
he has not enough assistance. He
would like to have more  Assistant
Commissionerg to whom he woulg like
1o delegate some of his executive
powers. It 1s only with a proper and
adequate staff that tangible results can
‘be achieved. Therefore, from that
point of view it is important and de-
sirable that the Commissioner should
be given more Assistant Commission-

<rs.

Then, we have in the Third Five
Year Plan reserved a sum of about
Rs. 114 crores for the welfare of these
classes. The total Plan expenditure
is in the neighbourhood of Rs, 11,600
erores, In the Second Five Year Plan
the allotment was Rs. 90 crores, One
would have thought that in the Third
Plan a greater sum than has actually
‘been allottedq would be reserved for
these Scheduled Castes ang Scheduled
Tribes.

Then there is a mattey in regard to
-which I would like to say a word. We
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had yesterday or the day before a
discussion on the Khadi and Village
Industrie; Commission (Amendment)
Bill. Now, we all want to encourage
cottage industries ang handicraft in-
dustries but there are some industries
which traditionally the Scheduled
Castes have been accustomed to catry
on. There is for example, the leather
industry in which they have for one
reason or another specialised, Now,
we have big leather manufacturing
concerns in the country, But what
is the assistance that we are giving
to the smal] men who are carrying on
this leather industry? This is a field
in which assistance from Government
is needed.

Then, 1 would like to say that an
effort should be made by us to see that
the number of persons belonging to
these classes who join our superior
services increases. We cannot do that
artificially. We cannot just lower
standard=, but we can help them edu-
cationallyv. We have started a school
for the training of Scheduled Caste
candidates at Allahabad. Probably, it
has been yielding the best results that
were expected from it. But why
cannot we have a few other centres
such as the one we have at Allahabad
in other places; also? I must make it
however clear that once a man enters
a service, there can be no question of
reservation so far as promotions are
concerned. So far as promotions are
concerned, they can only be based
upon actual merit, We have reserved
a certain number of posts for the
Scheduled Castes in our services, but
after they enter the services they
must compete on equal terms with
others,

Just one word more and I have
done. When I was working on the
I.A.S. Special Recruitment Board, 1
wag particularly struck by the atti-
tude of one of the Scheduled Caste
candidates. He was one of the most
brilliant men that we came across dur-
ing our interviews. He created a great
impression on us. He haq half an
hour with us, When he was leaving
us, he made one request; he said: “Sir,
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select me if you think that I am as
good as any other candidate, but I
would not like you to select me if you
think that I donot satisfy the standard
which you require from other candi-
dates. 1 do not want to take shelter
behind the reservations which are
there for the Scheduled Castes.” 1
think that showed a great amount of
self-respect on the part of this indi-
vidual, and I would like that sort of
thing to develop among the Scheduled
Castes. ( “nterruption). He was high
up in the list.

SurimaT SAVITRY DEVI NIGAM
(Uttar Pradesh): Madam Vice-Chair-
man, as I went through the pages of
this very ably drafted Report, the
Ninth Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes, a sort of question flashed into
my ming as to what was in the minds
of the framers of this Constitution
when they put article 338 in it. Did
they put this article in it so that year
after year the same type of identical
report would be published to which
no attention would be paid even by
the responsible persons of the States?
Digq they put this article in the Con-
stitution so that year after year the
very gooq work done in some areas
would be mentioned but no head
would be paid by the States or by the
responsible personalities to fulfilling
those recommendations or to imple-
menting those recommenda-
tions? Madam, when I went
through this article, article
338, I became quite convinced that the
framers of the Constitution had a
very clear picture and their aim of
putting this article in the Constitution
was to see that this Repor' might
create a revolution in the lives of these
unfortunate brothers of ours; they had
a very specific purpose in doing so.
They have mentioned it very clearly
in article 340:

“The President may by order ap-
point a Commission consisting of
such persons as he thinks fit to in-
vestigate the conditions of socially
and educationally backwarg classes
within the territory of India and the
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difficulties under which they labour
and to make recommendations a3
to the steps that should be taken
by the Union or any State to re-
move such difficulties and to im-
prove their condition . 2

The question before us is whether
that purpose has becn fulfilled or not
and how far we have been successful
in fulfilling that purpose, I happened
to see the page in which it has becr
mentioned that the Governors’ reports
are not received in time and that even
this evaluation is not being done pro-
perly. The hon. Minister very rightly
pointed out that it was a State sub-
ject but I woulq like to know whether
it i not the responsibility of the Home
Ministry to persuade those Statcs.
Why not such responsible people like
Governors send reports on the Sche-
duled Castes and Scheduled Tribes in
time? I would suggest that a special
conference of all the Chief Ministers
and the Governors should be conven-
ed to set right this disgusting state of
affairs. Unless they are persuaded to
carry out the recomendations pro-
perly, this Report will not be fulfilling
any purpose. I am qute surprised to
note that even when the Government
itself has appointeg the Commissioner
for Scheduled Castes and Scheduled
Tribes, it is not giving that co-opera-
tion to that organization as it should.
Since it is the declared policy of the
Government to make 80 per cent. of
the posts of the organization perma-
nent, there is no reason why the
percentage of posts which have con-
tinueqd in this Commissioner’s organi-
zation for more than three years
should not be made permanent with-
out any delay. It has been mentioned
again and again in the Report t(hat
Assistant Commissioners will be ap-
pointed in the areas but I
would like to know why those
appointments have not yet been made,
What are the reasons? Why even
such recommendations which are
within the purview of the Central
Government could not be fulfilled? In
the same way it has been mentioned
on page 13 that the money budgeted

. and allotted for such schemes has not
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been spent ang that the progress is
very very slow. I would like to know
what the Home Ministry has decided
to do about it, Why even the money
budgeteq for ang allotted is not being
spent properly? On page 13, it has
been mentioned:

“The consensus of opinion at the
conference was that the slow rate
the development activities was due
to the following reasons:

1. Inadequacy of preliminary
planning and arrangemcuts for
implementation of approved
schemes,

2. Inadequacy of arrangements
for collecting progress reports In
time so as to serve as a basis for
periodical reviews of the situa-
tion and 1nitiation of special
measures to achieve the target.”

I would like to know why this is
not being done. I woulg also like to
know what steps have been taken to
ensure that progress reports regarding
* the implementation of the welfare
schemes are gccurate and are received
in time. The States should be asked
to indicate the progress rate and also
whether the amount has been actually
spent or not.

I am glad that the distribution of
scholarships has been decentralised. It
is a good thing but I would like to
know whether Government has tried
to fing out whether 31l the difficulties
which the students have to face have
been removed. I would like to say
that these difficulties have not been re-
moved in spite of the fact that the
States are distributing the scholarships
because these students have to pay
their fees; even when they do not re-
ceive their scholarships, the educa-
tiona] authorities demand their fees.
Why should not the schoo] authorities
be asked to deduct their fees when
these students get their scholarships?
Another very great difficulty which
these students are facing is that if a
student is studying in some other
State, he is not given any scholarship
at all. To facilitate such students, this
types of arrangement should be made
that if they go to study in some other
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State, there would be no difficulty in
getting their scholarships, and it is
within the power of the Central Gov~
ernment to make such amendments in
the rules. '

On page 19 it has been mentioned
that while in 1957 in the Centrally-
administered schemes of education the
money spent was about Rs. 42 lakhs,
in 1959 it was reduced and it came to
Rs. 25 lakhs The same thing has
happened in the State sector schemes
alsn  In 1957 it was Rs. 286 lakhs but
in 1959-60 it has ‘been reduced to
Rs 179 lakhs, Madam, I need not re-
peat that if we want to create a real
revolution in the lives of these un-
fortunate brothers of ours, if we really
want to gee that they stand on their
own feet the most important thing
is cducation.  All the schemes put
together on the one side will aot be
doing so much gooqd to these people a3
education itself. I would like to know
why the expenditure has been reduced
instead of being increased. I was un-
der the impression that the expendi-
ture on educational schemes would be
increased slowly andg gradually be-
cause thig is the only methodq of mak-
ing them self-supporting. I am quite
surprised shat this disgusting state of
affairs is being continued,

One pages 31 and 32 it has been
mentioned that a list of villages where
untouchability is being parctised is not
being maintained 1n spite of a number
of circulars that are being regularly
sent by the Commission and that no
attention is being paid to it.

[Mr. DEpUuTY CHAIRMAN in the
Chair.]

Many Stateg have not kept such a
list. Unless such a list is there, how
can untouchability be removed?

Sir, lastly I would like to mention
about one thing. The unfortunate and
most disgusting practice of carrying
the night-soil on the head—during il
these ten years, almost every year,
invariably every Member of this House
has been speaking on that—should be
stopped and should bz banned 1
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think that if the States or the munici-
palities or the corporationg had not
been co-operating with the Home
Ministry, the latter could have done it
on their own initiative or could have
given them the necessary grants. Sir,
I think it ig the most immediate work
to be done so that this inhuman prac-
tice is stopped. 1 was quite surprised
to hear the other day that even now
in all the prisons night-soil is removed
by the prisoners on their heads, at
least in the prisons which are under
the Home Ministry. This practice
should have been abolished long ago
and a sort of model should have been
shown by the Home Ministry. Other-
wise, if the recommendations and ins-
tructions of the Home Ministry are
not followed by the States, we cannot
complain about it because they can
say that the Home Ministry itself has
not taken any lead or initiative in ban.
ning this practice in their prisons. I
was also told—I do not believe that it
could be true—that in the prisons
themselves there are no sweepers and
that they get people belonging to the
Scheduled Castes transferreq from
other prisons or they get some Hari-
jans and get the work done in the pri-
sons. I do not believe that it could
be true, but even if it is true, this
practice should be abolished in the
prisons immediately.

Then, Sir,......

Mr. DEPUTY CHAIRMAN: That
will do.

SrraMAaT SAVITRY DEVI NIGAM:
1 have many other things to say but
the time is short.

Lastly, T would like 1o say only this,
I congratulate the Commissioner for
Scheduled Castes and Scheduled
Tribes and congratulate again the
Madam Home Minister for the interest
she has been taking in this subject, I
would also like to add that more
efforts should be made by the Home
Ministry to make the States accept
these recommendations and implement
them as soon as possible.

Sur1 MAHESH SARAN (Bihar): Mr.
eputy Chairman, Sir, we are grate-
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ful to the Commissioner for giving us
lucid and detailed reports every year,
but T am sorry to find that in spite
'of his reminding in every Report that
the State Governments do not send
reports regularly, the practice conti-
nues. I do not know what is to be
done and how it can be stopped. It
is for the Home Ministry to consider.
The Home Ministry cannot say that
the States have to look after them-
selves. There must be a certain
check, and we should really get de-
tailed reports in time every year.

Sir, the next question which is very
important is that financial targets
should correspond to physical targets.
We find that a lot of money is ear-
marked every year for different items
for the uplift of Scheduled Castes and
Scheduled Tribes, but what we find is
that, every year, most of the money
is spent in the last quarter. Very
little is spent in the first, second and
third quarters, If this state of affairs
goes on, how can one expect good
results? In a hurry you cannot ex-
pect to spend all the money in one
quarter, That money is transferred
from one head to another and shown
as spent. Therefore, my submission
would be that the staff of the Com-
missioner should be increased, and
they should be asked to see regularly
that the preformance every quarter
is properly done,

Now, Sir, one of the most import-
ant things that strikes me is this. We
are aiming at improving the condition
of the Scheduled Castes and the Sche-
duled Tribes and the other backward
people, but at the same lime we are
not going to continue to have the
separate identity of the Scheduled
Castes and Scheduled Tribes, so that
all those schemes which are only
meant for the Scheduleq Castes and
Scheduled Tribes should be relaxed,
and other financially backward com-
munities should be taken into them.
Take for example the cottage indus-
tries. They should not be open only
to Scheduled Castes and Scheduled
Tribes; the other people living close
by, the poor people, should also be
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allowed to join the industries along !
with them. Otherwise, instead of
trying to integrate the Scheduled
Castes and Scheduled Tribes, we are
creating a separate class altogether,
and that is going to be harmful to the
country and to the nation,

Then, Sir, take for example the
cducational institutions where we have
hostels, In these hostels the practice
should be that non-Harijans also may
stay there. In deserving cases they
should also get scholarships so that
ihey may also be induced to come and
stay and dine together in the hostels.
This was the practice which was being
fcllowed by the Ministry, but I find
that it is not being followed every-
where, For example, there is an
institution called Ishwar Saran Ash-
ram at Allahabad where, for some
years, money was paid by the U.P.
Government for giving scholarships to
hostellers. Now for the last two
years it has been stopped only in the
case of non-Harijans. This is a very
wrong practice. I would submit that
if you really wish that united nation
should spring up after some time, it
iz necessary that in these institutions
scholarships should be given also for
other non-Harijan students who are
willing to stay and dine and live to-
gether with the Harijans. Therefore,
my submission is that even if the U.P.
Government is not prepared to give
that amount, or is causing difficulties
in the payment of that sum, it should
e paid by the Central Government
as in the case of the Harijan Sevak
Sangh. The Central Government pay
o certain sum to the Harijan Sevak
Sangh and the latter pays the scholar-
ships to the non-Harijan hostellers—to
some Rs, 5/- and to some Rs. 10}-.

Now, Sir, another point that strikes
me as very important is the education
of the Scheduled Castes and Schedul-
ed Tribes. Now, Sir, we are spending
a lot of money over it, but whether
that

we are getting the result
is necessary is the question, From
1956 to 1960 Rs,  16,88,83,064
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tral sectors on education, and in
1959-1960 Rs. 2,57,81,840 were paid to
61,962 students as post-Matric scholar-
ships. My submission is that this huge
amount which is spent on education
should be so spent that -it becomes
We should not only produce
Matriculates, we should not only pro-
duce graduates, but we must also pro-
duce technicians and we must spend
more money on technological institu-
tions, ang the

practice of giving
scholarships to all the students who
pass the Matriculation examination

should stop. It should only be given
to those who have the capacity to
study further, and not to each and
every student.

Another question, Sir, is about the
proposition that a certain percentage
of seats should be reserved for the
Scheduled Castes and  Schedulad
Tribes in educational institutions and
in Government services. I quite
agree, It is absolutely necessary that
it should be there. [ also agree that
for them there should be some re-
laxation of age limits. But I am not
prepared to agree that in their case
the standard of examination should be
lowered, because that affects the effi-
ciency of administration, and there-
fore I would humbly submit that
these Scheduled Caste and Scheduled
Tribe students should be trained up
for g year or two, and they should
be so trained up that their education-
al qualifications and their standards
are equal to the others .

Surr B. D. KHOBARAGADE: They
are far superior even,

Surr MAHESH SARAN: If they are
superior, so much the better. What
I say is that at least their educational
qualifications should be equal to those
of others, and there should be no
lowering of standards in their case,

In the matter of economic advance-
ment of the Ccheduleq Castes, Sche-
duled Tribes and other Backward
Classes, we do have detailed reports
about them, but some progress has ’
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certainly been made. It is gratifying
to note that more attention in this res-
pect ig being paid to Scheduled Tribes,
and that arrangements are being made
to settle them at one place. 1ney
used {0 have shifting cultivation. They
used to move about cultivating at
different places at different times, but
now efforts are being made 10 make
them stay at one place and give up
shifting cultivation. This is a step in
the right direction.

Then, Sir, one point which is impor-
tant is about wells. I have gone
round some places and I find that
people of the Scheduleg Castes, like
Chamars, Domes, Bhangis, etc., have
dingy kutcha wells, and these wells
are not even disinfected. And natu-

rally they become unwell, because of

the dirty water they drink. Theretore.
1 think the Home Ministry would do
well to pay more attention to the con-
struction of pucca wells, which is
essential so far as their health is con-
cerned. Unless attention is paid
towards this question, I do not think
that we shall be making good pro-
gress.

Now, Sir, the removal of social dis-
abilities is not making much progress,
and my own impression is that laws
alone will not be able to help us to
remove this evil. Similarly, things
like the question of temple entry, of
common restaurants, can be solved by
creating a band of workers who will go
round and do voluntary service.
Therefore, Sir, my submission is that
this is a question which requires very
careful consideration ang towards this
end the all-India Central organisation
should be helped as much as possible
so that they might carry on this work
and try, in the short period of nine
years from now, to remove this great
slur on the Hindu community.

For this Sir, it is necessary that
ample grants should be given to all-
India Centra! Organisations. I am
sorry to find a provision of matching
grant that s voluntary organisation
has to pay. I cannot understand from
where the organisation can find this
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[ matching grant. They are poor people

who are imbued with the idea of ser-
vice, They go round, preach ard try
to help the downtrodden people and
they are asked to give a matching
grant. From where are they 1o get a
matching grant. They are giving their
-life~-blood. They are doing everything
for the upliftment of the downtrodden
and the Home Ministry wants 10 per
cent. matching grant from them.
There was a time when these voluntary
organisations used to get some money
as subscription but those days have
gone. Now it is absolutely impossible
for anybody to get any money for
matching grant. Therefore, my sub-
mission would be that this question
of matching grant should go and they
should be helped liberally with money
50 that this work may go on uninter-
rupted.

Sir, I was talking about the Ishwar
Saran Ashram at Allahabad which is
doing good work. In 1956-57 for the
removal of untouchability they were
given a grant of Rs, 90,000. I should

like the Deputy Home Minister to
listen to my submission.

SeriMaTr VIOLET ALVA: 1 am
listening.

Surt MAHESH SARAN: It was

reduced to Rs, 64,000 in 1957-58. I hope
the Government knows that the
Ashram is doing good work. Instead
of being encouraged, the grant was
lowered to Rs. 64,0000 In 1958-59 it
was further brought down to Rs.
40,000. Of course, now in 1959-60 they
are getting Rs. 62,280. But my humble
submission woulq be that if their work
is satisfactory, if the work is approved,
it the work that they are deing is
really good, a higher sum should be
given to them to allow their Bhajniks

to go round preaching removal of
untouchability, temple entry in the
villages, and ask ©people to live

together so that the people who are
doing this work may be able to do
it better and may have enough money
for the purpose

Sir, I am grateful to you for giving
me this much of time. 1 do not want
to exceed my time because you will
imrhediately ring the bell.
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SarrmMaTt  JAHANARA  JAIPAL
SINGH (Bihar): Sir, on reading the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
we should not rely too much on
statistical impressions. Statistics may
be informative but we should probe
deeper. We should judge results, not
by statistics or the amount of money
spent, but by the quality of human
character that is evolved. We should
discover whether gll the thinking, all
the money that is spent, is paying a
sufficient dividend in terms of in-
<creased prosperity and happiness of
human beings.

Sir, in the few minutes at my dis-
posal I should like to touch upon four
of the most important problems of
the Adivasis. The first problem is
education. A great deal is being re-
ported about the spread of education
among the Adivasis. The question is
whether we are giving the right type
of education an education which har-
mrcnises with their own genius and
cultural imponderables, which equips
them to face the consequences of
developments, economic and social,
Look at the Chota Nagpur Plateau.
This is the ethnographer’s paradise; it
has a large concentration of Adivasis.
1t is the mineral depository of India.
It is the industrial belt of India and
the area is destined to progressive
industrialisation. Factories are spring-
ing up right and left. Industrial
development has been planned. But
has the education of the people of
this area been planned? Can we
honestly say that all those students to
whom we are giving scholarships,
when they finish their studies in the
schools and colleges, are going to be
able to get any advantage from the
industrial development in their area?

Sir, when we know that the area
is doomed to industrialisation, is it
asking too much that the people of
the area be equipped to participate
in its development? I would have
thought the common sense would
have warned us to give a technical
bias to education in the area, Or
18 it the intention of the country to
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leave the Adivasis unskilled as the
traditional hewerg of wood and draw-
ers of water and attrast-hords of
workers from outside to make the Adi-
vasis feel foreign to development
that has come with thig industrialisa-
tion? We must realise that our free-
dom has reacheg them also and they
are becoming very conscious of their
political and economic rights.

The first victims of almost any de-
velopmenty in the area, whether of
communications or industry, are the
Adivasis because it is their lands that
are taken away for building railway
Iines, factorieg or dams, But how are
they being resettled and rehabilita-
ted? Over and over again we are
told that Adivasis must not be dis-
turbed; yet we find their lands are
acquireq without simultaneous re-
settlement and rehabilitation.. Sir, my
contention is that no property should
be acquired until alternate property

is given, Monetary compensation is
the most dangerous thing for the
Adivasis, They must have land for

land, house for house and more.

Sir, forest economy plays an im-
portant role in the life of the Adi-
vagis, One of the important recom-
mendations of the two Seminars of
the Special Multi-purpose Tribal
Blocks held in 1959 was that as tribal
economy depended on foresiry, a
share of the income from
forest produce should go to the tri-
bals. The policy should be gradually
to replace forest contractors by forest
labourers’ co-operative societies. But
this 1s no; being done as fast as it
should.

Another by-product from forests is
cocoons. Most of the cocoons are
used for the production of raw silk.
Recently, I made a survey of cocoon
rearing in the Singhbhum  district.
There about thirty thousand Adivasis
supplement their agricultural income:
by rearing cocoons. I was astonished
to find that the primary producer re-
ceived only one-fitth of the market
price, The rest of it goes to middle-
men. This obtaing in Madhya Pra-
desh, Orissa and Bastar where also
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the Adivasis engage themselves 1n
cccoon rearing, Recently, at the In-
ternational Silk Conference in Lon-
don one of the questions that they
brought forward was how to meet the
increase in the world demand for raw
silk. Here is an industry that the Gov-
ernment can subsidise. They can
teach the Adivasis the process of reel-
ing and weaving so that the profits
- taken away by middlemen go to Adi-
vasis themselves, This ig one sugges-
tion.

For all this a strong administration
is necessary, an administration which
deals only with the Adivasis. There-
fore, I feel very strongly that a special
cadre should be built up of only those
people who are interested in the
tribals, who know the language of the
people, understand their social cus-
toms and who really have sympathy
for them. I am sorry thai the hon.
Minister useq the words, “people with
a sense of sacrifice may be necessary”.
I may tell her that if she makes an
attempt she will find many officers in
Bihar ang Madhya Pradesh who will
be willing to devote the rest »f their
service period to the Adivasis without
any feeling of sacrifice. Now, the diffi-
culty is that they are transferred
every two or three years gs a result
of which they cannot bring to fruition
any scheme that they start.

Now to come to the cultural side
of their lives, in the Report I find no
mention at all of the tribal languages.
Some of the Adivasi languages like
Mundari are very rich and beautiful
angd our ancient history must inevitab-
ly depend upon pre-Aryan languages.
Apart from the University of Calcutta
I do not think any other University
offers opportunities for the study of
Adivasi languages,

With the tribal language and cullu-
ral life is associated their dancing.
Once a year, three months before the
Republic Day the officers of the Pub-
lic Relations Departments of the
various States go round angd collect
together a group of people angd they

[ RAJYA SABHA }
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train them for three months and bring.
them for the Republic Day festival and
invariably it is one of these items
that carries away the prize. Can we
not have some cultural centre where
these dances can be practised all the
year round so that we do not lese
thig art? The same thing happens
with handicrafts. The tribal women
are very nimble in their fingers and
they can make themselves self-suffi-
cient. I understand that in Assam:
there are places off the beaten track
where the people of the Co-operative
Union are not interested to go. Natu-
rally, they cannot bother to go and
collect and bring the products to
places where they can be sold, Some-
centre should be set up for preserving
and improving the tribal arts and
crafts. .

I woulg like to suggest to the Prime
Minister that a specific Ministry for
Tribal Affairs should be created. I
mean no censure on the Ministry of
Home Affairs but I feel the problem of
Adivasis is not getting the imporlance
it deserves. If a separate Ministry
cannot be created, I would humbly
suggest that the particular Deparument
which deals with Adivasis should be
expanded and strengthened.

Before I end, I hope the House
will forgive me if I make a reference
to the type of window-dressing Gov-
ernmentg indulge in, We are fold as-
tronomical sums are earmarked for
welfare work and yet these sums can-
not be spent. They lapse. I regret
that I have to say that sums are dol-
ed out to political applicants. If I do
not belong to the ruling parly, my ap-
plication must be delayed or shelved
although all the technical vetting ap-
proves it. I ask the hon Minister to
visit the Kala Kendra at Ranch: and
see whether my endeavour is genuine-
Iy non-palitical welfare work or politi-

cal. .
SHrRIMATI VIOLET ALVA: I have
been there.
SurimaTi  JAHANARA  JAIPAL

SINGH: I have gone round some of
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the advertised welfare centies of the
Congress Party and I am sorry to say
that I could not locate most of them
but those I dig locate, I was shocked
to find them as centres for advertise-
ment and not for work, I regret to
say that public money is wasted like
this to boost up alleged welfare work
by persons who have no love for the
Adivasis. I have no grievance if the
money is utilised for the purpose for
which it is given. I see np sense in
money being given to a political or-
ganisation because it is in power fo
use it, to abuse it in fact for its survi-
val.

=T Ao To wewrt (AM-fadfaad):
Irerafa S, 9 o e adr @
M7 59 fO § o @9, UF w@y,
qiwar S 3 Ag HER!  WEH Far
g, TUEE wEE T g W Ag
gy e feaufafadts, aqmfas
gt F ok { & F wwEw g
f& g grR&aa 7 qE, FIL, I
¢ ama fenufefeds &1 wg &
fae #Y qgar gar 9g T q=Y
9gaT g, WX Ug FwX AF Fay
gaar g frard fod dw g
W e gy dw Ad Ay T aw
e gt AT o fae o g
§FC & | H wE IF q@EE
gt & gt dF g sF—-Tagw f7
T gRISF @ Fad §—g< ol
&7 fie § oK 39 FeXd0F a9 g
Fife A @A ¥AAr 99 AR
IF T FF AAAL W@ gq
w AR Fad fgmw Wi ag
I UF Fagde & I ¥ § 1 T
FTUF qUEHT & | qoedT & Oerae
gfecde R Aoweaw & 9w
fefom & #ee WY faemis § oe-
Wefpar | Awmar §fF o
§ FWEFA LY, Ro AT T g,
FU T W, SARIER WX Qo
gare awEt O 4y WA, o
fediqm #, AgAET A F® IFW
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wagiz fFur 5 T wweafafady
F, wHFAT & fqawo #37 a%
3 R AT wE A oag wiwT  wgar
g A qad1 vx forw F1 ars w0
Yo EY W & 90 Wiy & wea wfae
#uqw «f #1 omwar AR QY WAl
q o AW g, AFT AR AT AwG
F AT ORI AT AT FG W ATHY
watd At @ § 1 ogAt & and
IR faar 35wy way ¥ o
frxy 9 oW, swepy wig,
wd ¥ Afev v mEr F ¥ox am
g o1 fored 5 @9 FU gAF foag
ITH I AT TFG * |
oy AN fema & fa @y ga‘r i
#% % wfF uw g, a9 uw Wi
gt & ard aa'ﬁ ZART AR
TowE WE ¥ A gfemt ey
T W & AR g9 F e &
™ g TwaiEm dad FSb
#15 Y gfeaat &y Far 78 w7

A AE AWAT W AE R,
REICIC I T I G e SO i v
qIeE Frgar o A fegmm
T TN A Ay AR AR qdarw
AEEAEd § 0§ WA § fFoas-
A AT A MY A=y ]
T &, @UT g HiF agi awie
AN AR HgraEmn a0 ey
qN, 9 TH qUAT (KIS '@ o,
g QU =S aga TRy o wie
qTEATH HE T A7 F, wF
qIZA FT AT AT RAAT | a1 ot oF
aar g W g ay zrg

grarq g arfagre & w8 zawy agd
W‘rﬂ‘@@ﬁr JATTIT FY AT I
T W TG FRT AR
FOMART  aragE @ @
qAsr W g f 9g S wdgaz
3, @t @ 1 wEEdr AR swar

/
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[4Y aTo To WEFTY]

# WY g7 HIT IR ARAT gART gATT
fam w71, Sgmy ama oF faem
#F qude W WA 1 HE Al
Faar 2 f wwA TR Y T™He @Al
¥za fpeg 1 magc g1AT a0 84,
gruF Ty ¥ geEy gET Jifgd MW
gar qra 4z aadre AT 7ifaq o

my qyewr IO (fawre)
T fRqié  Haqm w2 F omEaie
gl adr g 7

Y Alo To REHEIA - IHN Ay
g Y@TE 9% B av@Ea faqe
gy gy AR OF dex F TR
srar & faad fs g faa
Mr. DEPUTY CHAIRMAN: You
have to address the Chair,
Sarr N. R. MALKANI: Sorry, Sir.

dFgar gfe w @ g,
THr ®mOd FEA AT EE-EE oA
AT AT YA P QTR AL
AT FIIHT TZ G A & 23R
7z goHw, qg WFHC T @ WK
AT 3o @A & @ § "W ag AT
TATEGE  FT g AR FA -F47 7 &Y
Frarfax afros) =1 8 ar fc
gu AR 87 FwigH agq 27

7o, gH e {fE ageh @A &
WL o FUT gfwq wgat & ard
a1, |AF AL 35 AT gA %
g 9g ¢ F7 o FLT ‘Qﬁ Tar é-!
Afew fef g &fe
HT A qagdt s g, WA
2t & w1 fax wOa-wAT
T FAE 9g@ ar) wa, drArr
FEHART §7 FGAT | Yo FAT
gt amsd ¥ e ol ) w3 500g
Ffem A, vo ¥z Rt AF a%
fem 1@ | %%, JwF FT, W 394

[ RAJYA SABHA )
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e A7 fqr @i oag fErEr oW
G ¥ T I WA § Ar EW
# grd Agr owiE ®, §W as
FAAR &, EHE WET FT I §,
HT QT 38T FrAT AT AR, Feaaee
sodrd & fad w2 faar w7
gaF are A wE HT =@ #HiR
ag FgnfF o AW wRk W fear
s Fg e g fE S dw
AN oW} dmGasE g W
[, W A SgEr S| g,
wEm s @ gl uF fawe adY
@ 5 3, 7 ghomd, degee ane
¥y wigfaa wfa & & s;agfea
am Ao afgae 8, @v&@r are
9g FUT T 91, % N1 5 foee A
Tl W gEE fod Faw amar
fe At xmrr 1 fawe
feogam agen, wagr @ e O
fag st 3ag @& o fwew Hww
YHETT Q9T g1 a1 a8 g

o9 qH 94T T Sqar # S T
STW@IEY TAMTEAE - A9
L T HET TR & | Fal g0 gy
g fow dfesr weogy § 7w
T 8, g7 ft na § W agw W
ST ¥ 1 & iy gfoew Gaw g ¥
o A, s arg w0 4y fase
¥ 2, UF AAILEH AATL FYF MOE
wiE gm fRfaey #1 = fear, forgs
fomr a1 f& Ag@Erh &G o 1
FTAHI—FATE F5 J FEr—
ESTO LU (O (C B
TRTE A Ay @Y @1, R/ ag g
4 T AR YA A I TG
W wfew gmer am oAt w9,
ST BN FE, Gewd  wh @,
dfaw T8 w7t 7w zaw q@r

for Scheduled Castes1008
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FPHAE | gas gEr g B o oo
o TH ZATR qTEA WIE &, AR THE-
777 Fady &y funE, T sty @
fatd, % e a7 @ R, T)
T fran e, @6k war g %
gaal qar g @ 5 fgema wat
& Y FEr 2 1 gw @z w2, AT
990 AFY | gAr rAr ifEm ) 99
gd @y T ugl &1 w3 A 2
frdT & woT AEY Y | FEW A Ay
AT AT @ § a2 W1 AW @r g
g IV FF F AMg af gard a1
gAre 93 | HaFy 7T 2 fF aAvr ar
T dTFrE ! FATE W E SN qAr
At | F @z FEl g @AiF ¥ 4
FW F @I E A AR ¥, F F7C q0H
HIARATE| APITg W@g A
qar wgr f& gfom aas dw #
&M Fgr qF FAata gATE, T3
CTF Y gW0E 0 W oww Wl oA
WAy v g fgme wwmn 9w
AR ¥ ofy feara 480 o, Ry 9
FEr T AR/ (qenar s g
W AT g, W qUT § W A &
I A G fF g Fer 91 R 2
FEN g waAT @1 a=var =8 g v
27 =gy qave & fzava surer aefrar
Fraf AT AT ? A wE § Wy g
2 & gare 91T 9=wr €@r Sar g o
W, ag & W dE g ! #
Y e wgAT g o#iE AT A
faare oy,  af guedfas foR -~
9% W4 Y W f fowr o 38
g ¥ saF Jww ) uF dnga me |
H BRA §77 90 qraa 2 @, I9%
FTforar 2| SuH g far 21
fa A1 agt smar w@ifE agy a9
Z & 399 3g F@r §

“The problems of the Scheduled
Castes or other backwarg classes

are essentially those of the econo-
mically weaker

sections of the

[ 21 AUG. 1961 ]

for Scheduled Castesiorg
and Scheduled Tribes

community who suffer also, in
large or small measure, from
social disadvantages.”

Tg A1 TG I 999 WH 437 AT
W iR FEF gmU FlT g g ! W
“grrATtaEer’ &Y A & Q) 9ed IRA
A R, AT I B L A TSI
T, F T WA a9 | AT
Bl ST A gy {IATQ 2 v |
X qg arg ane feaufaary £ @
T Ay A g e s ag
ZRIT 48 @%¢ IqAT g€ T | @R-
TGS FE WA, FAE FAT TI
W &S F¥ o ) § gEr g g
g

HIT AT &, 39 737 qa8 [y g
Ay Arar fggea § W g—-v@
F@EA T UF IHAT A7 WG
F ey oY & goo %o VAT 9T MT |
¥ 4FAT g fF guR ¥t § 99 99
Wiy & 7% § 7 &Y, €7 A 59 HrIw g
ST g7 WY &1 Wi ar ( sfEw g
WEETAT 9T, SR WEFH AT FI 9 |
WY %1 $% @1, &1 Y 2 ) ST o
s @A st fegEiA @ g1 Smg
fafamr a9 aF 8% Wiy WARN
TAT I yas st g gt ffaww &
TG AT H oY oy ®o fufrmw aw
g =iea a7 s widr wir & &)
a7 arfear arga #1 Fg1 & g
Tl TR ¥, Wgd A% {, 4
Fer AW g, U g7 faw Al
ar w fF ar=g ooy gerr ast ¥
IAqr g afEwa Wiy Ty Wi g 1w
SAFT Eew AT 8, Al 999 q@ar
g ¥ sem A g gEilw
fs a@) g1 sfew &  Fgar
g fwaa A e =eat &1 i
oY Wit @ wgifs oz T qenfas
W § | WA A RgwETAr ¥ 4g
oy urfws a2f &y | apdy oy T 3y
5] A7 FT fgAIEr HK nA 4§
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wifes 7 & 1 i § m foe

¥ am g 5 age Afer gw @ §

WA g g F

Azt ® WY A1 963 § A FL TF AT

G I 1 1 B 1 o W 0 B -

AW AT | a qifHE "9 98

FuE qd T, AR F awaT T8 3,

HEIJEST T T QT & | WY gHET

FRIA AT § FIBN——AL A IR FT |

Tg A gAfA R @A AT &, e H

T & 1wl O ST qE WL |

W g AT R FAwar g 1w

§ Faa1 § WeX & Ly W & |y

§ ¥ fFdY e § 99 wred, Wed

¥ 5 ey e ey |Amrgra g 8 |

AR § 919 3 UF AT a7 FC

T HIX FFT g0 W &, AP @mAT

fasrst, as 3T A 77 T | 98

W ATHd WY FY @ TE1 a9 §,

A 9T FT AT ¥, HB HIHIX

AT 8, Sy QT AT R gV o

I @, fgr T, a¥ T/ FT S€@T

oA F Y ogWmruw

fafqeet &, gftaw ais & S& w1 %%

qgr | & 99 I ¢ fHRIar g

Fa s Ay Amy FF

fafreex &, w1 § adt &, gar fegdr

AT W B I | I qE) Sea

q A T I@dT 8 | I9% 119 &4

T g ofFT Srw aifwem, s

weg ¥ R ¥ fFw 9w ¥ FEy

frqg T A Fga & 7 F2T, ST F20,

Fifs arrer w@ew St AWr aifEd

Tg T TR

a1 WAy, ag A quH qad
grar @9 F¢ faar @ aa g,
&k &Y T | T ATE AT AR §
Ay §F wy A s g,
I AT F GUTAT, qaTd T 2T

[ RAJYA SABHA |
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¥ aFst 1 AT & JH FC ARG
FT FAT HUT | TET A AT AATE B
q # Fgar g ifmt 7§ Wi e
[ET ¥ 7@ Ny &1 gAT §, 3§ fed-
fafadt #1 gerr & @ st @
F TE g S W H & & Al
WX § HEYFAT g AT | A
¥ wzt www oy O FY ST & F@T
FUT T AL & | T AR FHT AG
FHT q9 qF W\ra § qg AT
are A &1 wEd & Y W |l
F fag &Y ohrar & A W FFHT qET
ST, 9y fay orar 8, 9y #v ad
ot & 1 ( Time bell rings. )
%2 a9 T AT FZA FT IS W AT &,
1T ST & AGT | ST § wgam g
AT Y I G | Ah agT #
W &, wWrd # W § AR Wi e
wzg H Wy &1 i gl €,
qiias A9 TG @Wr | SfET 17 99
gafaa fF S o ERm i § 7
g f@gam #Y 8, w991 ST #Y & |
SHAITS NT ARIE | g gy NFH
g | off7 qfmww ag § F gw aw=e
T & fF 78 wimifas #gar g, MK
FEHT i GraTfas g g ahar § | 9
a6 TET AT Agl gNIT OF qF ©OF
A Eg g A @ g
Surr K. S. CHAVDA (Gujarat):
Mr. Deputy Chairman, I congratulate
the Commissioner for Scheduled
Castes and Scheduled Tribes for pre-
senting a very bold Report. Criticisms
have been made during the course of
the discussion of this Report that the
Report lacks up-to-date information
and presents an incomplete picture,

because the State Governments have
not been furnishing the relevant daia

| to the Commissioner for Scheduled

Castes and Scheduled Tribes in time.
I, therefore, submit that necessary
steps should be taken so that the
Commissioner is able to present a re-
port which contains up-fo-date infor-
mation. .
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As we know, Sir, the problem of
untouchability is a very difficult one.
The State as well as the Central Gov-
ernments have been trying to remove
untouchability and to solve this pro-
blem. Still the desireg results have
not been achieved so far. We have
" ,Congress Governments in all the

States as also at the Centre. It is a

happy thing to note that a Scheduled

Caste person, Shri D. Sanjiviah has

become the Chief Minister of the State

of Andhra Pradesh. Government have
. undertaken various measures to era-
dicate untouchability, The Centre
gives aid to the State Governments
which in turn appoint propagandists
through the voluntary agercies for
the removal of untouchability. Only
male propagandists have been appoint-
ed so far but the other scction, the
women’s section, remains untouched.
1 would, therefore request the hon.
Minister to see that at least 40 per

cent. of women propagandists are
appointed for the removal of un-
touchability,

Sir, in line 10 of paragraph 4 on
page % of this Report the Commis-
~ sioner hag suggested the desirability of
collecting and tabulating additional in-
formation regarding (i) persons be-
longing to these castes ang tribes who
are practically living as ‘serfs’ of agri-
cultural land owners, (ii}) Scheduled
Caste persons engaged in  household
and organised industries, respectively,
connected with tanning, leather and
leather goods manufacture, and so on.
Sir, the occupation of weaving has not
been mentioned here. The majority of
weavers in Gujarat are from the Sche-
duled Castes. Perhaps, they do not be-
long to the Scheduled Castes in the
other States and that is the reason
why they have been forgotten here.
They are poor people and require to
be looked after like every other per-
son belonging to the Scheduled Caste.
Sir, 1 entircly agiee with ihe views
expressed by the hon. Shri P. N. Sapru
in regard to the appointment of a
Commission for the Scheduleq Castes.
1 totally disagree with the views ex-
pressed by the hon, Dr. Dharam

[ 21 AUG. 1961 ]
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Prakash from Uttar Pradesh who
pleaded for the non-appointment of
a Commission, Sir, the Constitution
has recognised the Scheduleqd Castes
and the Scheduled Tribes as two
particular groups belonging to the
weaker sections of the community.
Under article 339 of the Constituticn,
the President has already appointed a
Commission in respect of the Schedul-
ed Tribes whose report will be receiv-
ed in a very short time, as mentioned
by the hon. Deputy Minister, Shrimati
Violet Alva, Sir, in order to review
comprehensively the progress of work
done for the improvement in the con-
ditions of the Scheduled Castes I
submitted at the time of my speech on
the Budget that such a Commission
should be appointed. After that, the
Commissioner also said in his speech
in Bombay two or three months ago
that such a Commission should be ep-
pointed. The All-India Harijan Sevak
Sangh has also demanded ths same. 1
once again submit that such a Com-
mission should be appointed in respect
of the Scheduled Castes.

Ssrt B. D. KHOBARAGADE: Mr.
Deputy Chairman, I had no desire to
participate in this debate today be-
cause I have already expressed my
views on this subject on many occa-
sions in this House, But I was dis-
turbeq by a statement which I read
in this Report. The Report says
that the Government may have to in-
troduce in future some sort of test, a
means test or a merit test, to deter-
mine the award of scholarships to post
matric students. The hon. Deputy
Minister also in her speech today re-
ferred to that statement. She men-
tioned that possibly in future they
may have to introduce that scheme,
that principle. f I remember cor-
rectly, the hon. Deputy Minister used
the word “may”, But so far as my
knowledge goes, it is not a question of
“may” or “may not”. The scheme has
alieady veen eniorced, In a uvrcular
issueq by the Education Ministry on
the 6th June, 1961, it has been men-
tioned that the means test must be
introduceq immediately. In this cir-
cular, it has been mentionel that the



ol 5N7'/nth Annual Report
of the Commissioner

(Shri B, D. Khobaragade.]
“means test as is in operation at pre-
sent for students belonging to other
Backward Classes will be applicable
to students belonging to the Scheduled
Castes also with effect from the cur-
rent financial year.” It has been spe-
cially mentioned here. Another point
is this. They have also saig that the
question whether “the eligible Sche-
duled Caste students who conte within
the minimum income limit prescribed
referred to above shoulg be awarded
scholarships without any reference to
marks or division obtained in the last
general examination or whether the
selection on the basis of merit, as in
the case of other Backward Classes,
should be introduced for scheduled
castes students” is under active con-

sideration. So, merit test 1is also
under active  consideration.  Sir
it has  been mentioned that
the number of Scheduleg caste

students is increasing every year and
that the Government have not got
adequate funds to award a large num-
ber of scholarships. This is rather a
strange statement.

The amount allotteq for the Sche-
duled Castes or for Backward Classes
is very meagre. In the First Plan, out
of a total expenditure of Rs. 2,200
crores, only Rs. 20 crores, less than
one per cent. were allotted for the
welfare of the Backward Classes. In
the Second Plan, out of Rs. 4,500
crores, about Rs, 90 crores were al-
lotted. This comes to two per cent.
of the total expenditure. In the Third
Plan, Government’s expenditure has
increased from Rs. 4,500 crores to
Rs. 7,500 crores but the amount ear-
marked for the welfare of the Sche-
duleq Castes has not been increased
to that extent. In the Second Plan,
they were given two per cent. where-
as in the Third Plan, this has been
reduced by half a per cent., and they
have been given only 1} per cent. Out
of the total expenditure of Rs. 7.500
erores in the public sector, only
Rs. 105 crores have been allotted to
the Scheduled Caste people .Do you
fing the Backward Classes getting
their due share from the increasedq na-
tional income?

[ RAJYA SABHA ]
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of the Third Plan, it was stated that
because of certain social conditions,
the people belonging to Backward
Classes i.e. Scheduled Castes and the
Scheduled Tribes are not in a position
to derive ithe benefit which accrues
due to the Plans and hence, it was
specifically mentioned that these people
shouid be pgiven some more benests
out of the schemes which were spe-
cially meant for them. If this wosi-
tion is accepted by the Government so
far ag the Third Plan is concerned.
then 1 am surprised why adequate
amounts have not been provided for
implementing these schemes During
the Second Five Year Plan a sum of
only Rs. 91 crores was zallotteg but
even this amount could ot be utilis-
ed in full, The Commissicner has
specifically mentioneq that only Rs, 79
crores would have been utilised by
the end of the Second Five Year Plan.
Even here, the Commissioner ig scepti-
cal] whether this reduced sum of
Rs. 79 crores, not Rs. 91 crores which
were earmarked for the Scheduled

Castes ,and other Backward Classes,
would have been spent for these
schemes.

4 P.M.

This is what he says:

“But I can say with certainty
that the anticipated expenditure of
Rs. 79 crores 1is an impossibility,
because firstly there may not be
100 per cent, expenditure in every
State during 1960-61 as anticipated.”

And the total amount spent has been
only Rs. 65 crores. So what about the
Rs. 16 crores which were allotted to
us? You want to decrease the num-
ber of scholarships but now with
these Rs, 16 crores you can very
easily have another Rs. 3 crores every
vear for more scholarships. So, the
first thing is the amount that is to be
allotted for the Backward Classes
should be increased. We find that in
every sphere the percentage of the
amount spent has increased during
the Third Plan but the Scheduled
Caste people are not getting even their
2 per cent. Tt ig reduced to only 1'5
per cent, If you are not in a position

In the Draft Outline | to increase their share in the national
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income, then at least
same share which was given to them
in the Second Five Year Plan, that is,
2 per cent. Two per cent. of Rs. 7500
crores comes to Rs. 150 crores. Ins-
tead of Rs, 105 crores you give us
Rs. 150 crores and these additional

Rs, 45 crores can be utilised for
awarding  additional number of
scholarships. You will remember

that the hon. Deputy Minister said
that because of lack of funds they
cannot give scholarships. Then we
wil]l have to devise sorme 0 ller ways
and means so that we can solve the
problem.

Now, during the last three years
we find that a sum of Rs. 18,65,23,465
has been spent on Scheduled Caste
people and out of that a sum of
Rs. 8,33,65,143 has been spent for
educational purposes. Even out of
Rs. 8 crores only about Rs. 3 crores
have been spent on awarding scholar-
ships. If we want {fo improve the
educational standards of the Scheduled
Caste people or the Scheduled Tribes
then we must spend more on their
education. Just now one hon. Lady
Member, Shrimati Savitry Devi
Nigam, pointed out that if you put all
the schemes on one side and educa-
tion on the other, education will pro-
duce more benefits than all the
various schemes put together. But
we find today that only 40 or 45 per
cent. of the amount is utilised for
educational schemes. Of course, this
question does not arise at all. Because
I have already mentioned that the
amount earmarked for the Backward
Classes must be increased in the
Third Plan. More funds should be
made available to us. We can divert
more funds from these various schemes
for educational purposes. There are
a large number of schemes on which
Government is spending money, like
cottage industries, co-operation, hous-
ing, publicity, rehabilitation, volun-
tary agencies etc. I think some of
the amounts from these schemes can
be very easily diverted for educa-
tional purposes. Just now one Lady
Member expressed her views regard-
ing voluntary agencies. The hon.
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maintain the | Deputy Minister mentioned this morn-

ing about the work that is being done
by the voluntary agencies and she
expressed her view that this work
should be done with a missionary
zeal and we should not try to create
any mercenaries. But I must say
regretfully that instead of creating
missionaries we are creating mer-
cenaries. The hon, Lady Member who
spoke just now pointed out how the
amount is misused to carry on politi-
cal work and how the whole thing is
mismanaged. In some cases I find that
these grants are given to those who
are working for the party in power.
They are given all the facilities and
they get all the money, But these
amounts are not properly utilised and
there are a large number of defalca-
tions. Many cases are pending in the
courts. Does the hon. Minister know
about these cases? At least 1 know
about one case from Nagpur where
one Minister himself was involved.
Why should we waste our money like
this, when we have not got enough
funds, by giving these amounts to the
voluntary agencies? Why could not
these amounts be utilised for award-
ing more scholarships?

Now, I would speak about represen-
tation in the services. It has been
mentioned in this Report that adequate
representation could not be given to
the Scheduled Caste people in Gov-
ernment services. The hon. Deputy
Minister stated this morning that most
of the schemes were being imple-
mented by the State Governments and
therefore they could not do anything
in this respect. But I would like to
know from the hon, Minister what
they have done so far in the schemes
that are to be implemented by the
Central Government., What have they
done in respect of reservation of ser-
vices? There is not adequate repre-
sentation given in the services in the
Central Government. And the usual
reason given is that adequate number
of qualified persons are not forthcom-~
ing. But this is not supported by statis-
tics. Because in this Report itself the
Commissioner refers to the live regis-
ters in the employment exchanges and

/

-
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what do the registers show? I will
give you the figures so far as the
Scheduled Caste are concerned. In
1957 the number of people who applied
for some work—maybe
ment or maybe outside Govern-
ment—was 92,932 Out of this 798
were graduates and 10,831 marticula-
tes. In 1958 the total number rose to
1,29.599 out of which 1164 were
graduates and 14,878 matriculates.
Now. what about 19597 The total
number who applied was 1,71,295 out
of which 1110 were graduates and
20,666 were matriculates. Now, let
us see the corresponding figures for
Scheduleq Tribes. In 1957 the num-
ber registered was 19,472 of which 63
were graduates and 729 matriculates.
In 1958 the total number rose to
31.817 and there were 105 graduates
and 916 matriculates. What do these
figures show? FEvery year the num-
ber of graduates from Scheduled Castes
ang Scheduled Tribes is increasing.
Does it mean that we have not got
well qualified and educated people?
How is it then that the number of
graduates is going up by thousands?
Why can’'t the Government absorb
these graduates in Government ser-
vice? I have not got the break-up for
other years but I shall give you the
break-up for the year 1960. (Time
bell rings.) Only two or three
minutes. 1 will finish this point.

Mr. DEPUTY CHAIRMAN:
minutes.

Sur1 B. D. KHOBARAGADE: There
were 1262 graduates on the live regis-
ter of employment exchanges at
the end of 1960. Out of them five
were doctors, medical graduate, thirteen
engineering graduates. There were
568 marticulates, trained typists, who
had applied for the posts of typists.
There were 17 qualified stenographers
who applied for the posts of steno-
graphers. There were about 22,227
applicants out of whom 20,301 were
matriculates and 955 graduates, who
applied for clerical posts. But even
the graduates were not in a position
to get the clerical posts. There are

Two
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6,718 technicians. We always hear that
there is a great dearth of techni-
cians. We find that 6718 Scheduled
Caste technicians applied for jobs, but
they are not getting the jobs. That is
the position.

I will only refer to these two cases

and then I will wind up. You say.

that we have not got qualified persons.
What does this report published on the
front page of “Blitz”, an interna-
tionally known paper say? We find
the story of one Central Government
employee, Mr. Inder Dev Prashad,

i who had to commit suicide because he

could not get his due share in promo-
tion. What does this story indicate?
What are the facts about this
employee? He was a very qualified
man. He passeq his matriculation
examination and joined service.
During his service, he studied at home
and passed his Intermediate and B.A.
examination.

Surr JOSEPH MATHEN (Kerala):
Are you quoting “Blitz” as an autho-
rity?

Surr B. D. KHOBARAGADE: What-
ever it be, do you dispute this fact?
I am only saying that this is an
instance.

SHRMaTI T NALLAMUTHU
RAMAMURTI (Madras): Do you
mean to say that no progress was
made in the States since independence
and they have not employed Sche-
duled Caste people? Are they not
treated with special considerations
and priorities in selection for posts?
(Interruptions)

Mr, DEPUTY CHAIRMAN: Order,
order. Please sit down.

Sur1 B. D. KHOBARAGADE: What
I mean to say is that he was equally
qualified. (Interruptions)

Mg, DEPUTY CHAIRMAN: Order,
order.

SHrR1 B. D. KHOBARAGADE: He
was selected by the U.P. Government
to join the State Civil Service, where
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his services could be utilised as a
magistrate. (Time bell rings.) Only
one or two minutes.

Mr. DEPUTY CHAIRMAN: No, no.
I am sorry. You have to finish now.

SHrr B, D. KHOBARAGADE: He
was selected by the U.P. Government,
but the Commerce and Industry
Ministry did not relieve him and allow
him to go there. When he was due for
promotion, he was not promoted and
I think one less qualified man was
promoted to that post.

Mgr, DEPUTY CHAIRMAN: That
© will do. Mr, Saksena.

Surr B. D. KHOBARAGADE: 1
will finish. Only one or two minutes.

Mr. DEPUTY CHAIRMAN:
sorry, I have called Mr,
Please sit down.
seat,

I am
Saksena.
Please resume your

(Time bell rings)

Sart B. D. KHOBARAGADE: 1
would refer to this .

Mr. DEPUTY CHAIRMAN: I
am sorry, Mr, Khobaragade.

S#rr B. D, KHOBARAGADE: Only
one minute,

Mr. DEPUTY CHAIRMAN: I am
sorry. Please resume your seat.
Please obey the Chair, Mr, Saksena.

Sar1 B. D. KHOBARAGADE: I
will refer to this case only . ..

Mgr, DEPUTY CHAIRMAN: Order,
order, I have rung the bell thrice.
You must sit down.

Sur1 B. D. KHOBARAGADE:; Only
one sentence.

Mr, DEPUTY CHAIRMAN: I am

sorry. Please sit down,

Surt H. P. SAKSENA: Mr. Deputy
Chairman, I have no intention of join-
ing in the chorus of compliments that

373 RS-1.
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were being showered on the Com-
missioner for Scheduled Castes and
Scheduled Tribes, because I have
held the view for geveral long years
past that the present Commissioner of
ours will be entitled to my compli-
ments only when he trains some of his
assisiants so that they are able to
replace him. I give him an advice no
doubt which is in our view ‘hara-kiri’,
but then that is my view, That would
be the correct evaluation of the ser-
vices of the Commissioner. Only then
he can be said to have succeeded.
There were two serious maladies from
which we were suffering. One of them
was the imported one and that was
British imperialism. This was eating
intg the vitals of our body-politic.
The other jg the indigenous one, that
is, the observance of untouchability.
I am extremely sorry and highly
ashamed of the observance of this
accursed practice of untouchability.
If 1 were in power, I would have
issued a permanent writ to the effect
that no person should observe un-
touchability with another individual.

Mr. DEPUTY CHAIRMAN:

Have
you finished? :

Surt H. P. SAKSENA: No,

Mr. DEPUTY CHAIRMAN: Do not
strain yourself,

Surr H, P. SAKSENA: 1 will not
take long. The Report has been very
Juc‘’d and comprehensive and the
Commissioner deserves all praise for
it. There is not only the sin of un-
touchability—it is a kind of sin that
we have goy to rid ourselves of—there
is another trouble also and that is the
trouble of indebtedness, which is of
their own making. I hope the Com-
missioner will not have to repeat the
complaints about the State Govern-
ments that he has embodied in the
present Report next year. 1 hope
their reports will come to him in time
and punctually and thay the States
will be giving complete and accurate
information,
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With these words, I commend this
report for the approval of the House.

Surt N. SRI RAMA  REDDY
(Mysore): Mr, Deputy Chairman, as
I wag listening to the speech from the
other side of Mr. Khobaragade, some
things came to my mind. It was about
the “damned lies and damned lies”,
which one author referred to with re-
gard to statistics. He was referring
to the fact that Rs. 91 crores were
set apart in the Second Five Year
Plan and only Rs 65 crores were
spent towards the welfare of the
Scheduled Castes ang Scheduled
Tribes.

Surr B, D. KHOBARAGADE: The
Commissioner has referred to it in
his Report.

Surr N. SRI RAMA REDDY: That
is what I am also referring to. Now,
the quota of expenditure has been
increased to Rs, 112 crores or so. I
will repeat it the other way. Against
an expenditure of Rs. 65 crores for the
welfare of the Scheduled Castes and
Scheduled Tribes, Rs. 112 crores has
been set apart in the Third Five Year
Plan. Against a total expenditure of
Rs. 4,500 crores, Rs. 85 crores has been
spent for the Scheduled Castes and
Scheduleq Tribes. And when it was
raised to Rs. 7,500 crores, it ought to
have been less than double. In other
words, if the total expenditure was
actually Rs. 9,000 crores, an allotment
of Rs. 112 crores would have been
justified. My point is that it is more
than two per cent. He wag claiming
that two per cent. of the total expen-
diture in the Second Five Year Plan
wag allotted for this, As against
Rs, 65 crores, now a sum of Rs, 112
crores hag been gset apart out of a
total expenditure of Rs. 7.500 crores.
Therefore, it is more than two per
cent. That is what I wanteg to
tell my friend, Mr. Khobaragade.

With regard to the Report for the
year 1959-60, it is admitted on all
hands that his Report is a report con-
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The problem of the Scheduled Castes
and Tribes has been existing in our
society from time immemorial, and we
could not all of a sudden raise the
tempo of the developmental work for
these people overnight. Of course,
the Report shows that there has been
an 1ntensive struggle for doing all
that should be done for the uplift-
ment of these classes of people. It has
been recognised on all hands and
there is not one single Indian who
today says that the Scheduled Castes
and Tribes, these weaker sections of
the community, should still exist in
our society. We also own it as a
shame. We also think that so long as
these weaker sections continue in our
saciety, it is a blot on our nation.
We are all agreed on that, and it is
only a question of time. I am sure,
given the goodwill, given the inten-
sive type of attention that is necessary,
we are going to fare in the times to
come much better. Ever since our
independence we have made tremen-
dous progress. A progress which was
not made in the past millennium we
have made. It is 1in everybody’s
mouth, everybody says even in the
remotest villages that this blot on the
nationhood of our country should be
removed as soon as possible, But
the custom or the habit dies very
hard. It takes time. I am sure it
will go. But all the same what are
the main developmental or upliftment
activities for these weaker sections?
They have been given here: educa-
tion, agriculture, cottage industries,
medical and public health, co-opera-
tion, housing, communications, animal
husbandry, publicity and propaganda,
rehabilitation, etc, etc. On all these
items expenditure had been incurred.
But when we consider each one of
these items, we find from the Report
that there is a colossal amount of
ignorance in the Scheduled Castes
and Tribes as would be seen from
Statement No. 3, page 69. As against
a total population of students of
1,14,04,902 including the Union Ter-
ritories, there are only 82,680 who
have gone above the matriculation
stage. That means to say that for
every 10000 student population in the
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Scheduled Castes and Tribes, only 7
people reached the college stage. This
shows that apart from the scholarshp
schemes and apart from every work
that is done, there is tremendous
intrinsic difficulty in the upliftment
work, and this highly complicated,
highly difficult task has got to be
very sympathetically considered. Of
course, the tempo has got to be
increased year after year, and I agree
with one thing which Mr. Khobaragade
says that after post-matriculation,
scholarships only to the tune of
32,552 in number have been allotted
in the year 1958-59, and in the year
1959-60 for entire India including all
classes only 35,000 scholarships have
been given, according to Statement
No. 1, Appendix XVII. Similarly,
Sir, in every performance, whether
it is educational advancement or
agricultural advancement, not all the
amount that has been set apart has
been spent. I do not know what
special difficulties there are. I should
think at the State level this problem
is not being tackled or is not being
given as much attention as is neces-
sary. Therefore. the States have got
to be induced either by the Centre
or by the concerned Ministries to put
more heart into the job.

Ot course, I have no time, Sir. You
have given me only ten minutes. I
have to make a lot of references but
I have no time to refer to all these
statements and show how we have
fared. That is why * have said that
this is a document showing more our
failures than our performances.
Therefore, it should give us courage
toc own our failures in this field and
increase the tempo of the develop-
mental work during the Third Five
Year Plan—I am sure it is in every-
body’s interest, it is in everybody’s
mind. There is no one in this country
who says that the Scheduled Castes
in their own interests or otherwise
shall be allowed to continue in the
lowly conditions in which they are
existing today. This fact has got to
be recognised by everybody, even by
Mr., Khobaragade. The allotment
under housing has been spent only to

[ 21 AUG. 1961 }

for Scneduled Castes1i026
and Scheduled Tribes

the extent of 60 per cent of course in
the four years, and in the fifth year
we are not expected to spend the
0 ho 40 per cent. I should think that
for most of the Scheduled Castes and
Tribes animal husbandry is the most
important work. Not enough atten-
tion has been given to the occupations
vf the Scheduled Castes and Tribes.
Most of them do not own land, it is a
known fact I am one who wants this
country to reserve all the available
lands mainly for the purposes of the
Scheduled Castes and Tribes. We
have got to blot out this sin that has
been committed on these weaker sec-
tions of the people. The entire land
at the disposal of the Central and
State Governments shall have to be
reserved primarily for the sake of
these people. If we did that, we shall
have shown our genuine anxiety to
improve, to rehabilitaie these weaker
sections of the people. The main
trouble in the village is that these
people are landless people with no
means of production. Unless you put
means of production in their hands,
how will they improve? Therefore,
that aspect is most important. Being
agriculturists, the most important
occupation which is known to them,
which is in their hands, which is
within their knowledge, is agriculture
and animal husbandry. These things
have got to be given to them. All
the land must be reserved for them
and all the land must be given pri-
marily to them. This is quite easy.
I would like to invite the attention
of the Ministry to this particular
aspect. If you read this Report, Sir,
there is precious little that has been
done with regard to the occupations
of these people. Poultry farming,
cattle breeding, sheep breeding, and
S0 on—these are the main occupations
of these people. Most of them are
nomads and we have not done much
for them. 1 would, therefore, suggest
that this particular aspect might
receive the top priority in the Third
Plan and the Ministry might remind
the State Ministers concerned.

There is another aspect. With regard
to the Scheduled Castes and Tribes,
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it is not necessary that the welfare |
work should be done only by the
Scheduled Caste people. This gives
rise to separatist tendencies. I have
known certain Scheduled Caste Minis-
ters at the State level saying: “We
are a people; we want this share, ‘we
want that share.” This is a thing
which creates geparatist tendencies, I
know that in Mysore State, nobody,
no Scheduled Caste man has done so
much for them as one Mr. Gopala-
swamy has done. He was a Brahmin,
but he threw off his caste and long
before independence came he estab-
lished hostel for the Scheduled Caste
people. He has done yeoman service
for them. Everywhere you go today
it is called Gopalaswamy hostel and
not that of the Scheduled Castes. In
every district, in every taluka he
attempted to establish them. So, this '
separatist tendency should be removed,
and this job of upliftment of the
Scheduled Castes can be done much
better by entrusting it to other
classes. It is two-way traffic as our
Minister was pointing out. It is not
necessarily the Scheduled Castes
who should toil night and day for
the upliftment of the Scheduled
Castes. That will be a great fallacy,
and it is going to fail. Without the
sympathy of the other 90 per cent.
people the Scheduled Caste people
eannot raise their heads. Therefore,
the sympathy of these people must
be evoked and these jobs must be
entrusted to them. I am not one to
say that voluntary organisations
should not be entrusted with this work.
Voluntary organizations have done
much better work; they have done
much better than the Government
agencies themselves. They have done
all the items of the work; they have
spent all the allotments that they have
received. When such is the case, to
decry a voluntary organization is, I
should think, a great mistake. There-
fore, let us not think in these terms.
It is with the co-operation, goodwill
and sympathy of the rest of the society
*hat the status of the Scheduled Castes
and the Scheduled Tribes people has |
got to be raised. They have got to be !

o .
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assimilated into the fold of the rest of
the people. That is the objective—and
not creating separatist tendencies—
because if you say this man or that
man, then we will be doing the greatest
disservice to the country. Therefore, I
make bold to say: Let in every State
this work be entrusted to a non-
Scheduled Caste person.

SHrT B. P. BASAPPA SHETTY: Why
not entrust this work to the Scheduled
Caste people themselves? They can
look after themselves better.

Surr N, SRI RAMA REDDY: That
is not exactly the point. You have
not heard me. All the while I have
been saying that better work can be
done by other people. Otherwise
separatist tendencies will be created. I
know it; I have seen it practically.
That is.why I am saying this. At
the district level and the taluk level
it this job is done by other officers,
there will be the sympathy—100 per
cent, sympathy—of the people. There

may be some exceptions here and
there but that does not matter. But
if you insist on officers, especially

those belonging to the Scheduled
Castes, doing this work, then once
again there is a great danger. Separa-
tist tendencies will increase in this
country. That should not be done.
At any rate, there must be good inter-
mingling or good mixture of all
people and it is everybody’s job to
work for improving the status and
the welfare of all these people, There-
fore, I would earnestly appeal that
while we should take note of the
failures in our last two Plans, we must
remind ourselves of the great task
that awaits us in the Third and the
subsequent Plans and certainly, before
long, we shall blot out this great
shame from the Indian society and
thus, I am sure, we will qualify our-
selves for the full nationhood that we
deserve,

SHRIMATI VIOLET ALVA: Mr.
Deputy Chairman, Sir, T am grateful
to all the hon. Members of this august
House who have participated in this
debate and pointedly shown us the
things that we have done but more
so the things that we have not been
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able to do. There is no secret that
there are many failures stated in this
Report. But a subject like this—the
weifare of the Scheduled Castes and
the Scheduled Tribes—comes to us
today against the background of
national integration. Therefore, it
reaches a new significance. Now,
national integration is the subject
that the country Thas taken up.
Naturally, when our hearts and minds
are one, then we do the task in the
least possible time. Therefore, emo-
tional integration by which we can
bring the down-trodden into our
society, to our level, also reaches a
new significance and, therefore, the
discussions of this Report this year
has this added importance to the
debate.

Hon, Members have spoken with
deep feeling, some with a deep study
and some with conviction and faith,
To all of us here, whether we are on
this side or the other, it is a subject
dear to our hearts. Every Indian—
individually and collectively—{feels
that the stigma, the stain, that is
attached to this fairly large section
in our society should be removed and
eradicated. When we talk of eradi-
cating this stigma, what counts as the
first thing—and here it is the basic
thing—is that we have to do a little
heart-searching. Without heart-
searching no individual can today
stand up and speak with conviction.
Therefore, though the Commissioner
for Scheduled Castes and Scheduled
Tribes gives us this valuable Report
year in and year out, until we have
done heart-searching, we cannot move
forward.

Hon. Members have spoken on the
different aspects of the welfare of the
Scheduled Castes and the Scheduled
Tribes, about their lives. They have
given a comprehensive picture of how
we can raise their level. Some have
emphas’zed the need for education,
some have emphasized housing, some
land distribution, some scholarships
and some have emphasized other
things, but it is the sum total of all
the schemes that we have in hand
that will bring these down-trodden
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pe ple to the levels and strata cf
society for which we want them to
aspire; not only to aspire but to reach
them. Therefore, how to do this in
the shortest possible time becomes a
big question. Of course, in the First
and the Second Plans, there were
lapses. In tho Tirst Plan we were
gathering expcrience; in the Second
Plan mergers and new boundaries
came and we were not able to achieve
as much as we wanted to. But,
nevertheless, the States have gone
ahead. Of course, lapses come from
the States because the States are the
regions in which implementation has
to be done. Let us have patience.
We have begun well and we hope to
reach the targets that are placed
before us soon. Besides, the machi-
nery by which we obtain co-operation
between the States and the Centre
will be strengthened in the years to
come if each of us individually says
what he means and means what he
says. Therefore, the strength has to
gather from the individual; it is no
use putting all the sins at the door
of the Government of India or of the
States. Governments can never
achieve the maximum. It is a matter
of public opinion, orthodoxy dies hard.

The last speaker, Shri Rama Reddy,
or the one before, said that the women
had to be concerned with this thing.
The repository of orthodoxy and
conservatism is the womanhood of
India and unless Indian womanhood
moves forward, how can we create a
public opinion by which we can knock
the bottom out of the stigma attached
to the Scheduled Castes and the Sche-
duled Tribes? Therefore, I would
appeal to this House: Let us carry the
message in whatever small way we
can right to our villages. It is true
that we have assembleqd in this august
House but all of us have come from
some village. If each one of us can
go back to the village and do some-
thing for the people, we should be
able to render a better account of
ourselves.

Somebody said that a punitive tax
should be levied in those villages
where untouchability was practised.
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How are you going to do it? Untouch-
ability is abolished by law and even
so, we have not marched sufficiently
ahead as we would have liked to.
Therefore, imposition of a punitive
tax also will not offer any solution.
Rather, if each constructive worker
is able to say that there is no untouch-
ability being practiseq in his parti-
cular village, then it would be, I think,
a positive step forward and we may
say, “Well, we can count at least
those villages where they have com-
pletely eradicated untouchability on
the fingers of their hands”. There-
fore, little by little, we shall gather
strength and march ahead.

Somebody spoke about unemplo‘;-
ment. By and large, unemployment
is so much in this country. It is a
gigantic problem. Along with that
problem is also the problem of these
Scheduled Castes and Scheduled
Tribes.

Surt B. D, KHOBARAGADE: Your
argument is that g sufficient number
of educationally and otherwise quali-

. fied candidates are not available.

SurrmaTi  VIOLET ALVA: We
have discussed the availability and
non-availability of Scheduled Caste
and Scheduled Tribe candidates. I
shall come to that point. Neverthe-
less, he emphasized the fact that there
were Scheduled Caste and Scheduled
Tribe people unemployed. But I only
want to draw the attention of the hon.
Member to the fact that it is a gigan-
tic problem for the nation itself. If
within that these people suffer, may
suffer a little more, then we must
sit down quietly and see what can
be done about it.

Now. I come to Kaka Kalelkar. He
talked ahout the human factor-—which
I had also mentioned in the morning
when I opened the debate—and said
that the human factor was very
important and social conscience had
to be roused. Surelv everyone is in
agreement that social conscience has
to be roused. But then, in what way
are we to rouse it? 'That is the ques-
tion and the challenge before the
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country when we speak of national
integration and emotional integration
of our down-trodden people. How do
we rouse this social conscience and
how do we get this social conscience?
We can rouse the social conscience if
we believe ourselves that—

No honour and shame from any
condition rise.

Act well your part, there all the
honour lies.

It the scavenging class gives up its
scavenging profession because it
thinks that shame attaches to it, then
it is altogether different. For our part
we have to come out with greater
courage just as the Father of the
Nation did. He did not have the
funds, but he had the courage and he
achieved very much more in a shorter
period of time than what we have
been able to do over a long period of
time with all these reports before us.
There again it comes back to rousing
social conscience, and to each indivi-
dual's contribution.

Now, I come to Pandit Kunzru's
point. Pandit Kunzru, with his faith
and conviction and his careful study
of the subject and his participation in
the debate year after year is one who
has paid a lot of attention, and with
a deep feeling he has analysed the
whole issue and has noticed lack of
interest by the States in the subject.
Even s0, even when there has been a
lack of interest by the States, we
have evolved measures. The States
have no doubt many gigantic problems
facing them calling for solution. Each
State has to build up itself for its
own people to the greater glory of
India as a whole. The inadequate
progress made in the matter of
expenditure that he mentioned was
taken up at the conferences of State

Ministers held in January and in
October last year and various
measures were suggested for full

utilisation of the Plan outlay includ-
ing the taking up of additional pro-
grammes that could be completed
within the financial year. It was
expected that out of the total provi-
sion of Rs, 32 crores in the Central
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sector, Rs. 31 crores would be utilised,
and out of the total provision of
Rs. 59 crores in the State sector at
least Rs. 50 crores would be utilised,
which would be an improvement on
the past years.

Then Pandit Kunzru told us about
the moneys not spent but withdrawn
and kept in suspense, Wherever this
has been brought to our notice we
have set things right, and I do not
think that in future we shall have
this kind of trouble again.

Then Pandit Kunzru also spoke
about the voluntary organisations and
thought that the voluntary organisa-
tions would, in future, receive the
grants from the States. I do not find
any truth in it, because the all-India
voluntary organisations will continue
to get grants from the Centre. Volun-
tary organisations also run at the
State level. Here Mr. Hamesh Saran
also spoke about the Ishwar Saran
Ashram and gaid how the grant-in-

a.d got cut off for some time
and how it can get it now. I have
seen the Ashram myself. It is doing

splendid work, but certain conditions
have to be fulfiiled. If the construc-
tion of something or other—sort of—
becomes irregular, difficulties arise.
After all, we have to go by perform-
ance plus the conditions on paper.
Therefore, we hope that such good
voluntary organisations will not suffer
in future and that we shall be able
to examine the exact role they are
playing and the good work they are
doing, and we hope to be able to help
them as well.

Panoir HRIDAY NATH KUNZRU:
Will the Deputy Minister kindly
clarify the remark made by her with
regard to the all-India institutions
continuing to receive assistance from
the Central Government? Is the idea
of making over the funds, that are
now given to the all-India institutions,
to the State Governments so that they
might distribute them, being given up
by the Central Government? I know
that such a thing was under considera-
tion.
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SHriMATI VOILET ALVA: 1t was
under cousiderauon, but there is no
such proposal now with us. We shals
continue to give voluntary organisa-
tions of an ail-India character grants
from the Centre year after year.
However, we would like the voluntary
organisations that exist in the various
States also to be sufficiently backed
by the States, because we are all
agreed that very good work is also
being done by the voluntary organi-
sations. They shall have to fulfil the
conditions laid down, namely, that
their reports and their audits ang all
other stipulated things have to come.
We have relaxed somewhat in that
direction also. We have not very

many voluntary organisations which
commit these lapses. Therefore, the
picture should be brighter and

brighter as years go by.

Then about the quarterly wspecial
assessments, this is a matter in which
action has to be taken by the State
Governments, Accordingly, we have
suggested to and directed the State
Governments to go ahead. Confer-
ences are held at different levels in
the States and inter-State with the

Centre. That will bring in better
results in future.

There was also mention made of
the Governors’ reports, that the

Governors’ reports do not come in
time. The Governors’ reports are
required to be made under paragraph
3 of the Fifth Schedule to the Consti-
tution. We have received all the
reports pertaining to the year 1958-59,
In respect of 1959-60 we have receiv-
ed the reports from Andhra Pradesh,
Orissa, Punjab and Rajasthan. Reports
from Maharashtra, Bihar, Madhya
Pradesh and Gujarat are still await-
ed. No reports in respect of the year
1960-61 have yet been received and
are to be sent only by the Governors
of those States which have Scheduled
Areas, namely, Andhra Pradesh,
Maharashtra, Bihar, Madhya Pradesh.
Orissa, Punjab and Rajasthan, and it
s hoped that there will be an improve-
ment made even in this regard if
there has been any lapse. I think
there Is no need to worry about this,
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because the reports will come. We
however hope that the Governors will
submit their reports 11 time and
whenever it becomes nccessary for
them to submit such reports.

Now, I come to the number of Assis-
tant Commissioners. It is true that
the Assistant Commissioners are a
liaison between the Commissioner for
Scheduled Castes and  Scaoduled
Tribes and the Welfare Departments
of the various 'States. Twelve posts of
Regional Assistant Commissioners
were sanctioned and out of these 11
persons have already been appointed.
There was a question, I think by
Pandit Kunzru, asking us as to why
only 11 were appointed out of the 12
selected and why the 12th post was
not filled. It is because that gentle-
man is at present on deputation, with
the Dhebar Commission, and as soon
as he 1s released from there and made
available to us, he will be sent to the
State where the situation is vacant.
The work done by the Assistant Com-
missionerg is very valuable work.
Through them the States and the
Centre are in constant touch in regard
to the activities going on in the
States. It is of help to the Commis-
sioner for Scheduled Castes and
Scheduled Tribes to draw up his
reports on the information furnished
to him by the Regional Assistant
Commissioners.

Surr P, N. RAJABHOJ: How many
of the Assistant Commissioners belong
to the Scheduled Castes and Sche-
duled Tribes?

SariMmatr VIOLET ALVA: I am not
able to give you the figure straight-
way. I may be able to give you the
same tomorrow or the day after or
whenever you want.

In this connection I may tell you
that the Tribal Commission’s Report
ig ready, is being examined and will
be printed very soon. This Commis-
sion will, among other things, also
suggest to us whether more Regional
Assistant Commissioners would be
necessary in the various States, and
we shal] take a decision according to
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their suggestions and recommenda-
tions, Therefore, the question of
augmenting the strength of Regional
Assistant Commissioners is rather
premature, and we shall have to wait
till the Commission’s report is in our
hands.

Now, on the point of post-matric
scholarships, I think the figures guot-
ed by someone were not quite correct.
The amounts as given in the Com-
missioner’s Report are that in 1958-59
post-matric scholarships ran up to
Rs. 2:23 crores, and in 1959-60 to
Rs. 2'58 crores, Now, these are not
smal] figures if you have studied the
growth of the number of students
coming from these Scheduled Castes
and Scheduled Tribes. You will
remember that once it was a very
small number. The number coming
from the Scheduled Tribes was not
running even in hundreds, and the
number coming from the Scheduled
Castes was running only in hundreds,
and today the number from the latter
is nearly 40,000 and the number from
the former is 6,000 or 8,000—I don’t
remember the exact number. So, the
number is going on increasing.

(Interruption)
Sir, am I not to finish my speech?

Surr B. D. KHOBARAGADE: Does
the hon. Minister think that this num-
ber in more than sufficient or ade-
quate?

SurimaTt VIOLET ALVA: I only
said that it is increasing. Personally,
you and I would like to have educa-
tion free for all children in India, but
since that iz boung to take time, at
least the numbers must go up. We
do want to help the children of speci-
ally those who have so many difficul-
ties in their way and we want their
children to go faster than the rest.
Nevertheless, the amount has been
increasing. But I only say that sup-
posing the number goes up to 100,000
or 200,000, where shall we find the
money from?

Again, my friend, the hon.
Member over there, said that the Plan
had got so many crores of rupees and
out of that so many crores of rupees
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so much should be increased for
scholarships. But how can that be?
The whole thing has to be spread
over because housing is important,
animal husbandry is important, cot-
tage industry is important. All kinds
of things have to receive priority,
with the result that education allot-
ment alsp is going up. The Ministry
of Education is looking after the dis-
tribution of scholarships.

There is a grievance that scholar-
ships are not given in time, When a
mighty task is undertaken, there are
bound to be lapses here and there.
But whenever any case of discrimina-
tion or injustice or deliberate lapse
is brought to our notice, Sir, we make
it a point to try our best to put it
right. Therefore, when Mrs. Jaipal
Singh talked of political bias, she
should have pointed out the names of
those institutions.

iSurt B. D. KHOBARAGADE: I have
given .

Mr. DEPUTY CHAIRMAN: You
cannot disturb her,

Suri B. D. KHOBARAGADE:
wants names. [ have given.

Mgr. DEPUTY CHAIRMAN: You
cannot speak till she yields.

SuarmvaTi VIOLET ALVA: If the
hon. Member cites the name of any
specific institution, where largely dis-
crimination has been observed, it
shall be our bounden duty to examine
such a thing and put it right.

Surr B. D. KHOBARAGADE: One
case .

Mr. DEPUTY CHAIRMAN: 1t is
not parliamentary etiquette to stand
up and speak when another Member
is on his legs. You must observe cer-
tain parliamentary attitude.

Surr B. D. KHOBARAGADE: The
hon, Minister wanted some informa-
tion. I am trying to give her the
information.

Mr. DEPUTY CHAIRMAN: Please
do not disturb her in the middle of
her reply. -
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SHRIMATI VIOLET ALVA: I do not
like to be interrupted because 1 want
to finish my points.

Mrs. Jaipal Singh talked of quality
of character. We are all agreed that
without quality of character we can-
not produce quantity of work, But,
as I said in the morning, one man
can do the work of ten if he has a
missionary zeal ang not a mercenary
spirit. I do not agree with the charge
made that institutions are running on
political bias. If she names one, two
or three such institutions that are
running on political bias she can send
the names to me and we shall have
them examined.

The hon. Member then talked of
culture and language. As it is, the
tribal dialects are very restrictive.
Vocabulary- of the dialects is poor.
Nevertheless, we have made all efforts
to have not only research centres but
preserve the dialects and even to teach
the children of the tribals wherever
it is possible in their dialect. We
have gone to the farthest extent.
While talking of language and culture,
she talked of music, song and dance.
I agree with her that very much of
the music, dance and song the tribals
have kept within their lives even up
to the present century has to be
preserved. There is no doubt about
that. It is being done in every State
and she herself is engaged in doing
that., Therefore, unlesg she is able to
say where lapse has occurred, where
we have stopped them from music,
dance and song and the rest of the
cultural life, we cannot accept the
charge. It is the Prime Minister him-
self who pays so much attention to
it and every time emphasises the
need to keep their simplicity and
preserve their culture and dialects as
well.

Sir, the question of industrialisa-
tion of Chota Nagpur and exploitation
that comes in the wake of industria-~
lisation is a factor to be countered
with, but we would like to examine
this in great detail because the tribals,
even from Chota Nagpur, go to far-
away places like Nicobar and Anda-
mans for labour. They form the
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labour corps in the far-flung terri-
torieg of India. Therefore, when she
speaks of exploitation, we have to
take many things into consideration
for which there are plans and schemeg
not only from the Central level now,
but also from the State level to
ensure that they shall not be deprived
of their land and their daily living
wages and also they will be taught
technology. Their education will have
a bias of technical knowledge so that
they can get into the industrial life
of the place. Chota Nagpur, where,
of course, she has her centre of work
and has spent a lot of her time, I
have also visited that place and I have
also seen the cultural pattern of the
people there, I have also seen the
growing industrialisation coming in
there and the manner in which these
people have to be preserved, not only
preserved but assimiliated into the
industrialised pattern of life. Well,
everything possible will be done
according to the Plan.

Now, Sir, Mr. Mahesh Saran talked
of matching grants and he went down
to the question of 10 per cent. Match-~
ing grants which came from the Statfes
and the Centre were 50:50. This has
since been given up. It is now only
10 per cent. that a voluntary institu-
tion has to give. We have kept it at
10 per cent. because there must be
some kind of incentive for the volun-
tary organisation to show their work.
And if good work is done by the
organisation, 10 per cent. is not much
to collect. Now, the social conscience
of the people has been roused and
people are willing to give, and for an
honourable Member like Mr, Saran it
should not be difficult to get 10 per
cent. that he has mentioned. It was
not rightly stated. It is no more a
matching grant.

Now, I come to Prof. Malkani. He
said that he had thirty years of ser-
vice and did not know where the
Plan was going and what things were
fulfilled, After being a constructive
worker for thirty years one should
look ahead with optimism and one
should fight back the evils that stand

[ RAJYA SABHA ]

for Scheduled Castes 1040
and Scheduled Tribes

in the way. But he asks the ques-
tion, “Whither?”.

The Malkani Committee gave us a
report. We have seen that report.
There are nearly 272 or more recom-
mendations. We are trying to imple-
ment all the recommendations that are
feasible and practical, and those that
are not practical, of course, we cannot
do anything with them. Nevertheless,
we are examining every word of the
Malkani Committee report with great
interest. We want to see something
done for the scavenging class. It is
the most  difficult thing because
scavenging is a hereditary profession
apart from its being a caste by itself,
and even where the evil is attempted
to be removed, the contract system,
father to son and family to family
heredity, holds us down.

Sir, this subject was taken up, The
hon. the Home Minister was there in
the Informal Consultative Committee
meetings. He had suggested some-
thing there. In the other House there
was a suggestion made that the
Ministry of Defence should give an
example. We have sent that sugges-
tion to the Ministry of Defence to
give us the modern technique, the
gloves ang all other things they know
of modern contrivances. We wanted
them to give an example that in the
cantonment areas at least a beginning
had been made, I think good work
will spread fast with backing from
every side.

Surr P. N. RAJABHOJ: What about
the Supreme {Court decision?

SurimaTr VIOLET ALVA: I have
said this morning about the Supreme
Court decision. It has to be examined
very carefully. We are already
engaged in the task of examining the
Supreme Court judgment. Neverthe-
less, they have all our sympathy that
not only at the time of recruitment,
for which special relaxation has been
made by way of age, by way of
marks, by way of fees, etc., along
with that we shall try to give them
as much as we can. But self-respect
is a very important thing. I agree
with hon. Members when they say
that we should not perpetuate the
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Scheduled Castes and Scheduled
Tribes. Therefore, may I humbly
suggest that we should not try to per-
petuate the Scheduled Castes and the
Scheduled Tribes but we should try
to give them gself-respect? If a boy
or a girl can stand on hislher own
legs, helshe should be made to do so.

‘Again,  Sir, Pandit Kunzru's
remarks are very handy for me when
he said that if there were not enough
of tribals or Scheduled Caste re-
cruits coming every year, 1let us
increase their period of coaching and
also change the method of coaching
so that they fall in line academically
with the rest of the students who
offer themselves for competitive
examinations, I think it is a very
healthy suggestion provided it is
feasible at our level to implement it.
If it is so, we shall have it examined
very thoroughly,

5 P.m.

I think I have covered most of the
points excepting that there was a
point made that now this work must
gather momentum. Well, the work
should have gathered momentum in
the past Five Year Plans. It has
gathered momentum but not to the
extent that we had desired it to be.
Hon. Members have said that the
hon, Home Minister should be here
during the debate. It is unfortunate
that the hon, Minister has come at
the time of the reply; otherwise the
hon, Members’ points he would have
heard but nevertheless, rest assured
that everything that has been said on
the floor of this House shall be
conveyed to him,

Then there was the other point
that now the maximum pressure
should be brought on this welfare
work and that our Prime Minister
also should join it in the scheme of
the national integration. We wel-
come such a suggestion. He is always
with us. His heart and soul as also
that of our Home Minister are there
for national integration angd if this
great task can be tagged on
to national integration, that
will help also the emotional
integration between Castes and
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non-Castes but remember, within the
Scheduled Castes, there is the caste
system which holds it up. There are
lots of small difficulties that stand in
our way. Therefore, we shall have
{0 go step by step and eradicate the
caste system within the Scheduled
Castes beforg we come to eradicate if
generally in the society,

Now, Shrimati Savitry Devi Nigam
said that the §tates paid no heed to
the work, I do not know from where
she got the idea. Perhaps, she got
it from some of the failures pointed
out in the Report, but failures one
shouid not feel frightened of to see
with one’s eyes because it ig only
when you see your failure that you
can stand up to fight and win. There-
fore, I do not know whether she was
pessimistic but work is not held up
in the manner she described. The
figure of scholarships has gone up. I
have already said it has gone up to

2:58 crores. She also referred to
scholarships. Regarding the means
test, ‘'of course, if the number of

students goes beyond bounds, then
some means test must be applied but
‘means test’ means what? If it is
Mr, Khobaragade’s son or Mr., Raja-
bhoj’s son, how can he claim free-
ship? So, let us take it in a way that
those of us who may not be earning
enough but still are in a position to
educate our children, we shall do it
with great difficulty and with a great
struggle but nevertheless we shall
help to get one more boy whe has
nothing to fall back upon. Let him
get it. With that spirit I think the
meang test will not be a hardship to
anybody.

There was one more point that Mrs.
Nigam mentioned, namely, about
scavenging service in prisons, (Inter-
ruptions) She should have mentioned

the prisons. She herself is a great
social worker, Prison reform has
been taken up in India on a large

scale, It was Dr. Walter Reckless
who gave us a report—he was a
T.C.M. expert—saying that our pri-
sons were very well managed and
that even the population in the pri-
song was not derelict compared to
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other countries but
population in the sense that socio-
economic conditions were largely
driving men and women to be in the
different prisons. But when she said
that even inside the prisons, scaven-
gers are brought to clean are brought
deliberately to do thig work, then I
would like to know more details. In
any case [ would like to
examine again from the Prison
Reports we have but Prisons is a
State subject and that being so, it is
difficult for us to go into the working
of the prisons in the various States.
Again, if there is anything wrong in
the present prisons and if Mrs, Nigam
feels that something should be put
right, we shall have it examined. We
have periodical conferences with the
Prison authorities and we shall con-
vey it to them that this practice
should be stopped forthwith.

was g civilised

Regarding land distribution, of
course, by and large the tribals are
landless, by and large the Scheduled
Castes and the weaker sections within
the Scheduled Castes are landless. A
great deal of thinking has gone into
this and this subject of land distri-
bution was also brought before us in
the Informal Committee that we had
before this discussion on the sugges-
tion of the hon, Speaker of the other
House, On land distribution, we
have given thought and we hope we
shall evolve some kind of a system by
which we shall be able to give lands
to the landless but the fact must not
be forgotten again that social con-
science is sometimes so dead that
even after giving the land to the
tribals, the land comes back to some-
body else, Therefore, the evils are
there. It ig for all of us to be very
vigilant to see that justice is done to
those who have to be given justice
after centuries of sins on our part.

For techniecal training, there is
really great need. Therefore, specl-
ally in places like Chota Nagpur the
training institutiong and the employ-
ment exchanges have to follow up
with this training. When you speak
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of education, it is true that when you
go in for liberal education, you may
rcach a point in your life when there
is no job for you but if you are
trained in the technical know-how,
then I do not think the unemploy-
ment figure would be so high because
today there is a dearth of technically
trained men and women and therefore
a great deal of emphasis has to be
laid on such training and the Com-
missioner for Scheduled Castes and
Scheduled Tribes has mentioned this
with emphasis in his Report as well.

Then I come to the public sector
undertakings. We are only talking
of Government employment. We are

only talking of Government and of the
Government jobs but it is for us to see
that the public sector and the private,
sector, both of them, pick up these
boys and girls, After all the Govern-
ment can take only a limited num-
ber, even if it is 15 or 20 or 50 per
cent. The greater section of the jobs
will have to be outside, Therefore,
it is much better to create public
opinion and these boys and girls are
ready and therefore the public sector
and the private sector and also the
small undertakings and big under-
takings should throw their doors open
to take them in because I at least
believe that you can prepare a tribal
in one generation to be anything and
you can prepare a Scheduled Caste
man also to be something in one
generation and therefore ways and
means will have to be found to see
that they are got ready academically,
intellectually and al] round physically
to fit into these jobs.

Surt P. N. RAJABHOJ: The
scholarships should go through the
Central Government, not through the
State Government. Will she ex-
plain?

SHrRIMATI VIOLET ALVA: 1 feel
that when the Central Government
was distributing the scholarships, it
was Mr. Rajabhoj himself who gaid
that they should be made over to
the States, Anyway that was the
opinion of the House and now that
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it has gone to the
hon. Member wantg to bring it back
to us, In any case, it is the Central
Ministry of Education that 1s super-
vising. If there is any specific com-
plaint, pleace give us details. He
has demanded that there should be
a h gh power cumm:ssion appointed.
I do not know what it i3 going to do
because the Commssioner himself,
when he goes ruund, 15 evaluating and
watching the progress made from
year to year, He had mentioned in
his 1956-57 Report that a commission
was asked for and that suggestion
has been made again. I do not think
that there has to be any h.gh power
commission for the welfare of the
Scheduled Castes for the s mpla rea-
son that the Scheduled Castzs have
been awakened and whatever has to
be done can be done from this level
and when the country is moving fcr-
ward, when there is cnough know-
ledge and enough information going
round the country, it becomes the
bounden duty of everyone., Even
after the commission 13 appointed,
what will happen? Evep if it reports
hypothetically that nothing is done, I
do not think there will be any ways

and means other than what we
already have in our hands to go
round ang work for the Scheduled

Castes Therefore, on the question of
untouchability, it is our social consci-
ence, it is heart-searching, it is our
determinat on  that is required. It
cannot be done only by the Govern-
ment, Government is a limited
agency and that limited agency can-
not bring social reforms that have
been waiting for 4000 to 5000 years.
Therefore, let us help the Govern-
ment. It has undertaken such a
mighty task with such courage and
it calls upon the Indian society as a
whole to take up this challenge and
work up for not only the national
integration that is before us but the
emotional and socio-economic inte-
gration of the Scheduled Casteg and
Scheduled Tribes, Thank you.

Surt B, D. KHOBARAGADE: 1
want a clarification, The hon. Deputy
Minister referred to the decision of
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and she sfatec
taat it 15 under consid:iration. Sc
tar as I uadersiand, the scheme was:
formulated by the Home Ministry
sbout 3 or 4 years back after full
consideration and they had decided
tha. there should bz reprasentation
w1 selected posis by promoting people
from lower grades to upper grades in
the sorvices. Thiz  dcc.sion was
formulated after full cons:ideration.

M=r, DEPUTY CHAIRMAN: You
are making another speech You ask
the question,

Sazr B. D, KHOBARAGADE: When
this scheme was formulated by the
Hom= Ministry some 3 or 4 years
back after full consid2ration, and
wheqa this was  challenged in  the
Court and it has been upheld by the
Supreme Court . . .

Mz, DEPUTY CHAIRMAN: What
is the question?

Sari B, D. KHOBARAGADE: When
vhat is the po:ition

Mgz, DEPUTY CHAIRMAN: But
what is your queston? 1 cannot
allow you to make a speech now.

Suzxr B. D. KHOBARAGADE: Sir,
wmy question is: When is this scheme
going to be implemented? What is
there for cons‘deration now? After
all, the scheme wag adopted after
full consideration.

Mr. DEPUTY CHAIRMAN: Have
you been able to underctand the
question?

SarrvAaT VIOLET ALVA: I have
not boen able to follow the question
at all,

Mr. DEPUTY CHAIRMAN: The
hon. Mcmber can table another
quesiion. The House now stands ad-
journed till 11 a.m, tomorrow.

The House then adjourned
at ten minutes past five of
the clock till eleven of the
clock on Tuesday, the 22nd
August 1961,



